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INTRODUCTION  

 

          

In  view  of  the  recent amendment  made in the Patents Act, 1970 by  the Patents  (Amendment) Act,  2005 

effective  from 01
st
   January 2005,   the  Official Journal of The Patent Office is required to be published under 

the  Statute. This Journal is being published on weekly basis on every Friday covering the various proceedings 

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries on 

this Official Journal and other information as required by the public should be addressed to the Controller 

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters so that 

the content can be enriched. 

 

 

 

 

 

          

                                                                    ( Shri Rajendra Ratnoo )                                      
                                CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS   
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THE PATENT OFFICE  

KOLKATA, 02/07/2021 

                                            Address of the Patent Offices/Jurisdictions 

The following are addresses of all the Patent Offices located at different places having their Territorial 

Jurisdiction on a Zonal basis as shown below:- 
1 Office of the Controller General of  Patents,  

Designs & T rade Marks,  
   Boudhik Sampada Bhavan,  
   Near Antop Hill Post Office,S.M.Road,Antop Hill,  
   Mumbai ð 400 037 

                 
                Phone: (91)(22) 24123311, 
                Fax :     (91)(22) 24123322 
                E-mail: cgpdtm@nic.in  
 

4      The Patent Office,  
     Government of India,  
     Intellectual Property Rights Building,  
     G.S.T. Road, Guindy,  
     Chennai ð 600 032. 
 
         Phone: (91)(44) 2250 2081-84 
         Fax     : (91)(44) 2250 2066 
         E-mail: chennai -patent@nic.in 

×  The States of Andhra Pradesh, 
Telangana, Karnataka, Kerala, Tamil 
Nadu and the Union Territories of 
Puducherry and Lakshadweep.  

  

2        The Patent Office,  
       Governm ent of India,  
       Boudhik Sampada Bhavan,  
       Near Antop Hill Post Office,S.M.Road,Antop Hill,  

    Mumbai ð 400 037 
         Phone: (91)(22) 24137701  
         Fax:      (91)(22) 24130387 

            E-mail: mumbai -patent@nic.in 
× The States of Gujarat,  Maharashtra, Madhya 

Pradesh, Goa and Chhattisgarh and the Union    
Territories of Daman and Diu & Dadra and Nagar 
Haveli  

 
5 

 
      The Patent Office (Head Office),  
      Government of India,  
      Boudhik Sampad a Bhavan, 
      CP-2, Sector ðV, Salt Lake City,  
      Kolkata - 700 091 
       
          Phone: (91)(33) 2367 1943/44/45/46/87 
          Fax:      (91)(33) 2367 1988       
          E-Mail: kolkata -patent@nic.in                     
                  
 
× Rest of India   

3 
    
       The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Plot No. 32., Sector-14, Dwarka, 
       New Delhi ð 110075 
                 Phone: (91)(11) 25300200 & 28032253 
                 Fax:      (91)(11) 28034301 &  28034302 
                 E.mail: delhi -patent@nic.in 
× The States of Haryana, Himachal Pradesh, Jammu 

and Kashmir, Punjab, Rajasthan, Uttar Pradesh, 
Uttaranchal , Delhi and the Union Territory of 
Chandigarh.    

                                                            Website: www.ipindia.nic.in  
                                                                            www.patentoffice.nic.in 

All applications, notices, statements or other documents or any fees required by the Patents Act, 1970 

and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received 

only at the appropriate offices of the Patent Office. 
Fees: The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of 

Patents drawn on a scheduled Bank at the place where the appropriate office is situated. 
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ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ  

ᵗᶋᵴᵗᵾᵦᵾ,  ᵨᵪᵾᵅᵗ 02/07/2021 

• ᵗᵾᵱᵾ ᵴᵱ t ᶇ ᶇ ᵾᵿᵩᵗᵾᵲ t ᶇ ᵬᵦᶇ 

ᵿᵷᵿᵯ γ ᵙᵻ ᵬᵲ ᵿ ᵧᵦ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ ᵬᵦᶇ d ᵅᵜᵿᵴᵗ d ᵩᵾᵲ ᵬᵲ ρ ᵸ ᵦ ɛ ᵪᵗᶇ ᵾᵨᶇᵿᵸᵗ b ᵿᵩᵗᵾᵲ ᶇ t ᶇ 

ᵺᵾ γχ ᶀᵜᶇ ᵨ ŋᴝ  ŋᵻᶈ:-  

1 ᵗᵾᵱᵾ ᵴᵱ : ᵰᵻᵾᵿᵪᵱᵅ ᵗ,  ŋ ᵗ ᵷ,  b ᵿᵯᵗ ᵬ  

ᵦᵧᵾ ᵾᵬᵾᵲ ᵿᵜᵻᵪ,  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ-  400 037,  ᵯᵾᵲᵦ,  

ᵭᶋ:χ  (91) (22) 24123311 

ᶙᶈ ᵺ: (91) (22) 24123322 

.ə ᵰᶇᵴ: cgpdtm@nic.in  

4 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵉᵅᵡᶇᵴᶇ ᵜᶁᵇᵴ ᶉᵬ χᵲᵾᵉ ᵺ ᵿᵮ ᵣᵅᵙ,  e ᵅᵣᵿ ᵱᵴ e ᵡᶇᵡ  

ᵑᵺᵈᵊᵣᶀᵺᶀᵕ d ᵲᵑᵰrᶀ ᴝ ᶋᵣᵾᵋᵪ ŋ ᵲᵱᵾ  

ᵑᵣγᵺᶇ ᵡ χ ᶁ ə ᵙᵴ ᵴᵾ ᵗ,  γ ᶀ. ŋᵺ. χᶀ. ᵲᶋᵣ,  

ᵙᵾᵱ ᵣᶀ 

ᵜᶇ ᵊ -  600 032.  

ᵭᶋ:χ (91)(44) 2250 2081 - 84 

ᶙᶈ ᵺ: (91)(44) 2250 - 2066  

.ə ᵰᶇᵴ: chennai - patent@nic.in  

× ᵈ  ᵨᶇᵸ,  β ᶇᵴᵅᵙᵾᵪᵾ, t ᵪᵾ ᵡᵗ,  t ᶇᵲᵴ,  β ᵿᵰᵴᵪᵾᵣᶁ 

ᵦᵧᵾ ᵬᶁᵣᶁᵜᶇᵲᶀ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ ᶇ,  

ᵴ ᵨᶀᵬ   

2 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ-  400 037,  

ᵭᶋ:χ  (91) (22) 24137701 

ᶙᶈ ᵺ: (91) (22) 24130387 

.ə ᵰᶇᵴ: Mumbai- patent@ni c.in  

× • ᵙᶁᵞᵲᵾᵦ,  ᵰᵻᵾᵲᵾ,  ᵰ ᵱ ᵨᶇᵸ,  ᴝ ᶋᵷᵾ β ᵧᵾ β ᶀᵺᵙᶘ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ,  ρ ᵰ χβ ᵧᵾ ρ ᶀᵷ,  ρ ᵾᵨᵲ p ᵲ χ ᵙᵲ ᵻᵷᶇᵴᶀ.  

5 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵗᶋᵴᵗᵾᵦᵾ,  ( ᵩᵾᵪ t ᵾᵱᵾ ᵴᵱ) 

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵺᶀᵬᶀ- 2, ᵺᶇ ᵡᵲ-  V, ᵺᵾ ᵡ ᵴᶇ tᵿᵺᵡᶀ,      

ᵗᶋᵴᵗᵾᵦᵾ- 700 0 91 , ᵯᵾᵲᵦ.  

ᵭᶋ:χ  (91)(33) 2367 1943/44/45/46/87  

ᶙᶈ ᵺ:/Fax: (91)(33) 2367 1988       

.ə ᵰᶇᵴ: kolkata - patent@nic.in  

                    

×  ᵯᵾᵲᵦ t ᵾ b ᵷᵸᶇᵹ ᶇ 

 

3 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵴᶉχ ᵺᵅ. 32 , ᵺᶇ ᵡᵲ-  14 ,  ᵾᵲᵗᵾ,  χ  ə ᵨ ᵴᶀ-  110 

075 .  

ᵭᶋ:χ  (91)(11) 25300200, 28032253  

ᶙᶈ ᵺ: (91)(11) 28034301, 28034302  

.ə ᵰᶇᵴ: delhi - patent@nic.in  

ᵻ ᵲᵱᵾᵥᵾ,  ᵿᵻᵰᵾᵜᵴ ᵨᶇᵸ,  γ ᵰᶂ β ᵧᵾ t ᵰᶀᵲ,  ᵬᵅᵞᵾᵮ, ᵲᵾᵞ ᵧᵾᵪ,  

ᵋ ᵲ ᵨᶇᵸ,  ᵨ ᵴᶀ β ᵧᵾ ɛ ᵲᵾᵅᵜᵴ ᵲᵾ ᵱ ᶇ,  ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ ᴥ ᵅᵣᶀᵙᶘ  

ᵷᶇᵮᵺᵾᵉᵡ:  http://www.ipindia.nic.in  

        www.patentoffice.nic.in  

ᵬᶇᵡ ᵡ b ᵿᵩᵿᵪᵱᵰ,  1970 ᵦᵧᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) bᵿᵩᵿᵪᵱᵰ,  2005 ᵇᵧᵷᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩ )χ ᵿᵪᵱᵰ,  2006 ᵾᵲᵾ ᵷᵾᵅᵿᵝᵦ ᵺᵯᶀ 

ᵈᵷᶇᵨᵪ,  ᵺᶂᵜᵪᵾᵑ,  ᵿᵷᵷᵲ  vᵱᵾ b ᵱ ρ ᵦᵾᵷᶇᶖ ᵱᵾ t ᶋ əн ᶁ ᵗ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ t ᶇᵷᵴ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵰ ᵷᶀᵗᶃᵦ ᵻ ᵙᶇᶟ  

ᵸᶁ ᵗ: нᶁ ᵗ ᵱᵾ β ᶋ χ ᵙ ρ ᵬ ᵰ ᵱᵾ Controller of Patents  t ᶇ χ ᵾᵰ ᵰ ρ ᶇᵱ ᵮ  t ᵾ ᵡ ᵱᵾ ᴥ ᶇ tt ᶇ ᵾᵲᵾ ᵯᶇᵞᶀ γ ᵾ ᵺᵗᵦᶀ ᵻᶈ γ ᶋ ɛ ᵺᶀ 

ᵧᵾᵪ t ᶇ ᵗᵺᶀ b ᵪᶁᵺᶂᵿᵜᵦ ᵮ  tᵰ  ρᵻᶋ γ ᵻᵾᵄ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵿ ᵧᵦ ᵻᶈ ɜ   
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SPECIAL NOTICE  
                        

18 Months publication as required under Section 11A of the Patents Act, 1970 

as amended by the Patents (Amendment) Act, 2005. 
 

 

  

Notice is hereby given that any person at any time before the grant of Patent may give representation by way of 

opposition to the Controller of Patents at appropriate office on the ground and in a manner specified under 

section 25(1) of the Patents (Amendment) Act, 2005 read with Rule 55 of the Patents (Amendment) Rules, 

2006. 

Notice is also given that if any interested person requests for copies of the complete specification, drawing and 

abstract of any application already published, the photocopy of the same can be supplied by the Patent Office as 

per the jurisdiction on payment of prescribed fees of Rs.8/- per page. If any further details are required to be 

obtained, the same can be provided by the respective Patent Offices on request. 

 

       

 

 

 

 

 

                                                                   (Shri Rajendra Ratnoo)                                      

CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS  
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SPECIAL NOTICE  

 

          Under the new provision of the Patents Act, 1970 as amended by the Patents (Amendment) Act, 2005 

and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part III, 

Section 2 has been discontinued and instead The Official Journal of the Patent Office is being published 

containing all the activities of The Patent Office such as publication of all the patent applications after 18
th
 

months , grant of patents & all other information in respect of the proceedings as required under the provisions 

of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis on every Friday . 

 

The Journal is uploaded in the website every Friday. So Paper form and CD-ROM form of the Journal are 

discontinued from 01/01/2009.  

 

 

 

SPECIAL NOTICE  

Every effort is being taken to publish all the patent applications under section 11(A) of the Patents Act. 

However, if duplication of publication of any application is found, then earlier date of publication will be taken 

for the purpose of provisional protection for applicant and Patent Office will grant Patent not before six months 

from the date of second publication, provided that there is there is no third party representation. 

 

 

 

 

 

 

 

 

 
 

          



The Patent Office Journal No. 27/2021 Dated  02/07/2021                                    29386 

 

Early Publication:  
 
The following patent applications have been published under section 11A (2) of The Patents (Amendment) Act 2005 and rule 

24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of 

Patents at the appropriate office against the grant of the patent in the prescribed manner under section 25(1) of the Patents 

(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006: 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202011053564 A 

(19) INDIA  

(22) Date of filing of Application :09/12/2020 (43) Publication Date : 02/07/2021 

  

(54) Title of the invention : A FORMULATION AND/OR COMBINATION TO PREVENT PULMONARY DISEASES 

INCLUDING SARS-COV-2 
 

  

(51) International classification  

:A61K0031352000, 

A61K0031375000, 

A23L0033150000, 

A61K0031560000, 

A61K0031704800 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Pawan Kumar Goel 
      Address of Applicant :SCO.76, 1st Floor, MDC, Swastik 

Vihar, Sector 5, Panchkula - 134114 Haryana India 

(72)Name of Inventor : 

   1)Dr Manoj Bali  
 

(57) Abstract : 

The present invention relates to a formulation to prevent pulmonary diseases associated with SARS-COV -2 infections, comprising 

fixed proportion of Quercetin, Ursolic Acid, and Ascorbic Acid (Vitamin-C), wherein the Quercetin Ursolic Acid, and Ascorbic Acid 

(Vitamin-C) are in a proportion of X:Y:Z where X,Y,Z may vary independent of each other from 0 to 15. 

No. of Pages : 16 No. of Claims : 6 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202111022902 A 

(19) INDIA  

(22) Date of filing of Application :22/05/2021 (43) Publication Date : 02/07/2021 

  

(54) Title of the invention : SINGLE CYLINDER TWIN VACUUM PUMP OXYGEN GENERATION SYSTEM HAVING 

UNEQUAL ADSORPTION AND REGENERATION TIMINGS  TWO VERSIONS SMALLER PORTABLE ONE FOR 

HEALTHY INDIVIDUAL ,BIGGER ONE FOR PATIENTS ,MEDICAL SETUP AND MULTIPLE CYLINDER SET UP FOR 

INDUSTRIAL APPLICATION 
 

  

(51) International classification  

:B01D0053040000, 

B01D0053047000, 

C01B0013020000, 

B01J0020180000, 

B01D0053020000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. Satish Chander Narula 
      Address of Applicant :A-D 49-A Pitam Pura, outer ring road, 

near Madhuban Chowk, New Delhi 110088 Delhi India 

(72)Name of Inventor : 

   1)Dr. Satish Chander Narula 

   2)Divam Narula 
 

(57) Abstract : 

Air separation is currently one of the most important gas operations in the chemical industry . It is performed typically at large-scale by cryogenic distillation to 
produce high-purity product streams. Adsorption processes have the potential to substitute the energy- and capital-intensive distillation operations with the right 

adsorbent and process technology for several applications. Currently, commercial adsorption technologies of different production scales, i.e., PSA (Pressure Swing 

Adsorption ) & VPSA (Vacuum Pressure Swing Adsorption ), exist to realize this separation to generate oxygen-rich streams as well as nitrogen-rich streams, which 
are useful in a variety of industries Traditionally, adsorption-based air separation employs materials that selectively adsorb nitrogen in order to recover high-purity 

oxygen as light-product, e.g., commercial zeolites. Nitrogen-rich product streams may also be generated by applying carbon molecular sieves (CMS), modifying cycle 

configuration & process operating conditions . Face mask is fitted in low power vacuum pump with electrostatic filter placed at distance from face mask to facilitate 
effortless respiration with healthy air devoid of dust, Bacteria and viruses in pulsating mode in coordination of respiratory cycle of individual . It is more important in 

view of current Covid 19 situation to provide healthy air free of corona virus to all. In the proposed design Dust filter position changed from pre compressor to base of 

Gas separation chamber the dust filter is kept on metallic frame work to withstand the weight of overlying zeolite powder. Instead of two cylinders and one compressor 

,in this patent one cylinder and two compressors used in one cycle .One ultra high vacuum pump having high Air flow capacity placed at the other end of system near 

oxygen cylinder. Other Vacuum pump or Liquid jet vacuum pump with low capability placed before cylinder to regenerate zeolite after saturation with nitrogen 
towards beginning of regeneration phase of cycle .Unequal timing ratio of adsorption and regeneration ranging from 1/4th to 1/20th adsorption to regeneration time in 

each cycle. In this design different location of valves in comparison to conventional PSA system are proposed. Deep fridge used to separate water vapours ,Carbon di 

oxide gas and other low boiling point constituents of air to provide highest purity of oxygen. For industrial applications deep fridge up to -200 degree Celsius 
temperature to separate nitrogen, argon oxygen and other rare gases from liquefied air to get more profit in such competitive environment. At the base of cylinder 

design is improved from conical to flat with multiple air inlets to increase the speed of oxygen production .In desorption/regeneration phase of cycle dust cleaning 

made feasible along with exit of nitrogen. Even Horizontal laying of cylinder containing zeolite may also be employed along with Vibrating of zeolite containing 
cylinder with vibrator in horizontal and vertical modes. Without oxygen generator with electrostatic filter One submersible pump having week vacuum capacity will be 

sued between dusty filter and face mask .Dust filter will remove dust, Bacteria and viruses from air and shall provide clean and healthy air comfortable to user Single 

cylinder cycle Adsorption phase After start of Vacuum cum Booster pump in this system ,Middle valve will be kept in closed position while bottom and top valve will 
be in open position . High vacuum will be created which will start air flow from Air inlet . Air reaches in cylinder through dust filter present over the metallic support . 

Air is passed through Zeolite powder to selectively adsorb Nitrogen simultaneously Oxygen is passed through top of cylinder and reaches at the inlet of vacuum pump . 

The outlet of vacuum pump is connected to the inlet of Oxygen cylinder. This Adsorption phase remains on for 20 seconds. Regeneration Phase After completion of 
Adsorption phase ,the regeneration phase starts for three seconds duration. During this phase Bottom valve and Top valve are closed and middle valve is in open 

position to facilitate flush out of nitrogen under vacuum instead of zero pressure utilised in PSA and VPSA systems into environment or collection into separate 

cylinder of nitrogen collection cylinders. Vibrating system at bottom aids in Maximum adsorption of nitrogen and flushing out of nitrogen in regeneration phase there 
by causing return of zeolite in original state to make them available for next cycle . These two phase go on sequentially which constitute one complete cycle This 

technology not only ensures the highest oxygen purity, but also decreases the need to frequently replace sieve beds, reducing the overall cost of ownership. Vacuum is 

the most efficient way to desorb nitrogen from sieve material while delivering the highest purity of oxygen. This vacuum adsorption process leaves sieve material as 
good as it can possibly be at the start of each sieve bed cycle. No wasted oxygen and More energy efficient.  
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(57) Abstract : 

The present invention provides an innovative design of biomass cooking stove having an integrated thermoelectric generator (bismuth 

telluride) with latent heat storage materials. The generated electricity from thermoelectric generator used to drive the blower to keeps 

the air movement in combustion chamber for clean cooking. It comprises metallic stove, thermoelectric generator, latent heat storage 

materials, insulation, and air flow passage as primary and main section. The present innovation offers an economical, more efficient 

and self-driven system by eliminating external supply of electricity. The positioning and integration of thermoelectric generator and 

latent heat storage materials an excellent combination in thermal design. The present invention helps to an enhancement of heat 

transfer rate and thermal performance by air in the combustion chamber, higher value of enthalpy reaction, heat storage for additional 

time operation of thermoelectric generator when compared to conventional biomass cooker. 
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(57) Abstract : 

The extensive research in 5G technology is a clear sign of technological revolution to meet the ever-increasing demands and 

requirements of high speed communication system. The present work utilizes the iteration technique to develop a slot loaded circular 

patch microstrip antenna for 5G mobile application. As, the conventional microstrip antenna suffers from narrow bandwidth, the 

proposed work provides an alternative choice for increasing the bandwidth that resonates in multiband frequencies. Parametric 

analysis is also done on various parameters like substrate thickness, substrate material and insertion of slots to improve antenna 

performances. The antenna is designed on low cost FR4 substrate with thickness of 1.6 mm. Through a lumped port, a microstrip feed 

line couples electromagnetic energy to the radiator. Further, the simulated resulted are in good agreement with the experimental sets, 

which meets the requirements of wideband and 5G multiband technologies. The proposed antenna resonates at 3.35 GHz, 6.68 GHz, 

8.84 GHz, 12.62 GHz, 14.06 GHz and 15.68 GHz with bandwidth of 100 MHz, 630 MHz, 540 MHz, 990 MHz and 6390 MHz 

respectively. 
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(57) Abstract : 

The present invention provides an innovative design of longitudinal dome container for latent heat storage material embedded on 

outer surface of cooking pot of solar parabolic dish cooker. The stored heat in latent heat storage material in the container assists the 

heat when solar radiation is not available for cooking through heat transfer fluid. It comprises cylindrical cooking pot made of 

stainless steel, longitudinal dome container made of stainless steel, latent heat storage materials, and heat transfer fluid. The present 

innovation offers more efficient, an economical and reliable cooking system. The positioning and integration of longitudinal dome 

container based latent heat storage materials an excellent combination in thermal design. The present invention helps to an 

enhancement of heat transfer rate and thermal performance by contact surface area of longitudinal dome container with cooking pot, 

heat storage for additional time operation of solar cooking when compared to conventional solar cooker. 
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(57) Abstract : 

A three-dimensional, additive manufacturing system is disclosed. The first and second printer modules form sequences of first 

patterned single-layer objects and second patterned singlelayer objects on the first and second carrier substrates, respectively. The 

patterned single-layer objects are assembled into a three-dimensional object on the assembly plate of the assembly station. A 

controller controls the sequences and patterns of the patterned single-layer objects formed at the printer modules, and a sequence of 

assembly of the first patterned single-layer objects and the second patterned single-layer objects into the three-dimensional object on 

the assembly plate. The first transfer module transfers the first patterned single-layer objects from the first carrier substrate to the 

assembly apparatus in a first transfer zone and the second transfer module transfers the second patterned single-layer objects from the 

second carrier substrate to the assembly apparatus in a second transfer zone. 
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(57) Abstract : 

An electronic device such as a head-mounted device may have a display that produces a display image. The head-mounted device 

may have an optical system that merges real-world images from real-world objects with display images. The optical system provides 

the real-world images and display images to an eye box for viewing by a user. The optical system may use time interleaving 

techniques and/or polarization effects to merge real-world and display images. Switchable devices such as polarization switches and 

tunable lenses may be controlled in synchronization with frames of display images. Geometrical phase lenses may be used that exhibit 

different lens powers to different polarizations of light. 
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(57) Abstract : 

The present invention is applicable to solar photovoltaic (SPV) and Diesel Generator (DG) as secondary energy source with an 

optional battery back-up for a microgrid electric power system generally in the absence of public grid means an islander system. It 

ensures continuity of power, voltage, and frequency and works as an interruption power supply (UPS). The said secondary DG 

supplies only additional power to supplement SVP power, as per load demands, else it runs on no-load thereby minimizing overall 

running cost of energy generation. It is more reliable as DG is protected from damage due to reverse power flow. This is achieved by 

the novel protection feature without any switchgear. Battery back-up may also be included in the system for further enhancing the 

efficiency and as an emergency supply when SPV and DG supply may not be available. It generally works with 3 phase supply 

however, Single phase system is possible. Since the SVP, storage batteries and rectified DG supply are in parallel on DC side 

synchronization is achieved by inverter from DG supply frequency however, it may also work on battery with stand alone triggering 

circuit. The system has autonomous power sharing protocol in the sequence of SPV, DG and storage batteries hence more efficient, 

less complex with minimum firmware. The invention is described by way of example with reference to Figure-1 showing the block 

schematic of the preferred embodiment and manner in which they are connected of the present invention and figure-2 showing the 

electronic and circuit schematic of the preferred embodiment and manner in which they are connected of the present invention. 
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(57) Abstract : 

AI DRIVEN CLOUD HOSPITAL The present invention relates to artificial intelligence driven cloud hospital comprising plurality of 

technology supported outpatient departments networked around to provide medical assistance to plurality of regionally located 

patients, wherein an artificial intelligence driven method to provide consultation to patients in the cloud hospital system comprises 

steps of measuring plurality of health parameter values of an incoming patient, thereby recommending one or more initial drug(s) 

and/or one or more medical test(s) and/or arranging an online consultation with a doctor, thereafter generating a first prescription; for 

the results obtained from the medical test(s), suggesting one or more intermediate drug(s) and/or arranging the online consultation of 

the patient with the doctor and thereupon generating a second prescription and for the outputs obtained from the online consultation, 

recommending one or more final drug(s) and/or referring the patient to a hospital and thereupon preparing a third prescription. Ref. 

Figure 1 & 2 
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(57) Abstract : 

ABSTRACT FORMS OF SODIUM NITRITE AND IMPURITY PROFILE THEREOF A present disclosure describes about an 

improved form of purified crystalline sodium nitrite. The said form of sodium nitrite may comprise a purity level between 99% to 

99.2%. The form of sodium nitrite may also comprise an amount of sodium nitrate no greater than 0.7%. The present disclosure also 

relates to a method of obtaining an improved form of purified crystalline sodium nitrite with minimum impurities.  
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(57) Abstract : 

System (100) and method for recovering liquid sugar from mixed juice slurry is described that in a single stage extracts bagasse from 

mixed juice slurry and processes to bagasse to recover liquid sugar and remove moisture from bagasse for being used as fuel. The 

system (100) includes a horizontal vacuum belt filter system (10) to filter liquid sugar and progress bagasse from mixed juice slurry, a 

combing and ploughing unit (20), a harrowing and flattening unit (30), a washing unit, at least one first dewatering unit (40) and a 

second dewatering unit (50). The combing and ploughing unit (20)combs and ploughs bagasse. The harrowing and flattering unit (30) 

harrows and flattens bagasse which is washed by the washing unit and dewatered in the first dewatering unit (40) and the second 

dewatering unit (50). (To be published with Figure 1)  
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(57) Abstract : 

ABSTRACT AN APPARATUS FOR FACILITATING SELF-ADMINISTRATION OF EYE DROPS The present disclosure 

envisages an apparatus (100) for facilitating self-administration of eye drops into an eye (112) of a user. The apparatus (100) 

comprises a gripper (102), a mirror holder (106), and a connector bracket (106). The gripper (102) is configured to grasp the neck 

portion of an eye drop bottle (114). The mirror holder (106) has a mirror (108). The connector bracket (110) is defined by a first end 

(110A) and a second end (110B). The first end (110A) and the second end (110B) is configured to be attached to the gripper (102) 

and the holder (106) respectively to form detachable attachment to configure the apparatus (100) in an operative configuration to 

facilitate self-administration of eye drops in the eye (112) of the user.  
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(57) Abstract : 

Manual handling occurs in almost all working environments, though workers in construction, agriculture, hotels and restaurants are 

most likely to be expose to heavy working loads in terms of weight, postures, method or the procedure. Manual handling of loads may 

cause cumulative disorders due to gradual and cumulative deterioration of the musculoskeletal system through continuous lifting / 

handling activities, e.g. low back pain. It can also cause acute trauma such as cuts or fractures due to accidents. Work-related low 

back pain and injuries are the most common musculoskeletal disorders caused by manual handling. Proposed inventions is design and 

development of body load carrying capacity and feasibility in defined posture analysis tool. It would be human artificial human 

skeleton structure with special electronics component to mimic the human posture for particular task and detecting load impact over 

the given time and this electronics and computer based data analytics system deployment will assist the process of manual material 

handling assessment feasibility. 
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(57) Abstract : 

Disclosed is a handheld device mountable charger for charging handheld devices. The charger has a plug fixedly attached over the top 

surface for receiving the handheld device. Alternatively, the charger has a USB port affixed to the front end for charging the handheld 

device through USB cable. There is an air slit positioned below the charging plug that provides air ventilation between the plug and 

the body of the charger. The charger has a first pair of projection to support the handheld device from front side. Similarly, the 

charger has a second pair of projection that supports the hand held device from back side. FIG.1 (For Publication)  
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(57) Abstract : 

A method of producing containers with at least one enhanced property, such as high strength, sturdy, durable, and recyclable are 

described herein. The container so formed have ribs / patterns at the inner surface, leaving the entire outer surface for decorative or 

marketing purposes. The ribs / pattern is selected from linear lines, curved lines, honeycombs, hexagons, square, rectangular, circular 

and combination thereof. The containers so formed may have reduced amount of materials used.  
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(57) Abstract : 

ABSTRACT PROCESS TO DETERMINE PARTS PER BILLION LEVELS OF AMMONIA IN WATER WITH EMPHASIS ON 

BOILER COOLANT WATER This invention discloses a process to detect ammonia in boiler coolant water using a 

spectrophotometer or a colour chart. The method works in the range of 10-500 ppb ammonia present in boiler coolant waters. This 

method is also applicable to river water, drinking water, groundwater and aquarium water. The process results in the formation of a 

stable and sensitive hydrophilic mixed indo-salicylate-Aliquat-336 ion-associate within or between nano-environment of Aliquat-336 

nano-aggregates in alkali solution. The intensity of the green colored hydrophilic mixed indo-salicylate-Aliquat-336 ion-associate in 

aqueous solution is determined quantitatively using spectrophotometer at 660 nm in laboratory. In the process, kinetics is improved, 

besides this the reaction can be carried out in normal room environment such as at 25oC and day light conditions. The limit of 

detection obtained by this developed process followed by spectrophotometric determination is 0.5 ppb.  
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(57) Abstract : 

The embodiments herein relates to a system 100 and method for providing power supply to an electric vehicle 114 by obtaining power 

information from the electric vehicle 114. The system 100 includes an input connector 102 that receives an input power, a pilot signal 

generator 108, and a processing unit 106. The processing unit 106 activates (i) the pilot signal generator 108 to generate and 

communicate signals with the electric vehicle 114 through an output connector 112 to obtain the power information of the electric 

vehicle 114 and (ii) a power switching module 110 to switch the input power from the input connector 102 to the output connector 

112 with the output power based on the power information of the electric vehicle 114. The processing unit 106 supplies the output 

power for charging the electric vehicle 114 through the output connector 112. FIG. 1 
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(57) Abstract : 

Title of the invention: RNA ELUTION ACTIVE SYSTEM USING DENDRITIC FIBROUS NANOSILICA (DFNS) RNA elution 

active system for RNA extraction from cells comprising Dendritic Fibrous Nanosilica of particle sizes50-600 nm), surface area (400-

1200 m2/g) ; pore size 4.5 to 25 nm and pore volume 0.7 to 1.5, buffer and washing solution has significant and co-acting RNA 

binding and elution capability. The said system achieves RNA extraction more than double as compared to silica gels and eight times 

more efficient than similar-sized Stber silica solid spheres in coaction with said wide variety of buffer and washing solutions.  
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(57) Abstract : 

A biofuel composition comprises of methyl esters of vegetable oils in the range of 2.5%w/w-12.5%w/w, and diesel fuel in the range 

of 50%w/w-90%w/w. A method of preparation of the biofuel composition comprises of the following steps, reacting oils of the 

jatropha curcus, castor, pongomia, sesame with methanol in the presence of a catalyst by a transestrification reaction to obtain methyl 

esters of the oils, heating the esters to obtain moisture free oils, stirring the moisture free oils followed by allowing the stirred solution 

to stand overnight at a constant temperature to obtain a mixture of layers, filtering the layers to obtain a crude biofuel followed by 

washing to obtain a clear biofuel, heating the clear biofuel at a temperature in the range of 80 -90 to remove dissolved moisture from 

the biofuel, and blending the biofuel with a commercial grade diesel to obtain a blend of biofuel composition. Ref. fig. 1  
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(57) Abstract : 

An adaptive learning device for children, comprising a frame 1 installed with an artificial intelligence (AI) 3 enabled image capturing 

module for capturing multiple images of users and allocates corresponding profiles to users based on the captured images, multiple 

primary set of pneumatically actuated blocks 4 undergoes protrusion/retraction to form various alphabetic characters/designs, wherein 

a microcontroller linked to blocks 4 generates a command upon detection of the protruded characters/designs, a set of motorized 

omnidirectional wheels affixed with a hand support 5 arranged adjacent to blocks moves userÊs hands in accordance to the detected 

character/designs for performing overwriting over character/design, multiple secondary pneumatically actuated blocks 7 protrudes to 

portray same character/design as learnt by the user and a touch responsive panel 9 is utilized by the user to inscribe the 

character/design, wherein the module 3 analyses inscribed character/design with the portrayed character/design for evaluating any 

mistakes performed by the user. Ref Figure 1 and 2  

No. of Pages : 16 No. of Claims : 8 



The Patent Office Journal No. 27/2021 Dated  02/07/2021                                    29406 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202121019254 A 

(19) INDIA  

(22) Date of filing of Application :27/04/2021 (43) Publication Date : 02/07/2021 

  

(54) Title of the invention : PRAMS FOR SCHEDULING IN REAL-TIME OPERATING SYSTEM USING LITMUSRT 
 

  

(51) International classification  

:G06F0009480000, 

H04W0072120000, 

B62B0007080000, 

B60L0015200000, 

B62B0005080000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JAYNA DONGA  
      Address of Applicant :7, SHRINATH KRUPA, YAMUNA 

PARK SOCIETY, VALLABH VIDYANAGAR ROAD, 

ANAND, GUJARAT - 388001, INDIA. Gujarat India 

   2)DR. MEHFUZA S. HOLIA  

   3)DR. VATSAL H. SHAH  
(72)Name of Inventor : 

   1)JAYNA DONGA  

   2)DR. MEHFUZA S. HOLIA  

   3)DR. VATSAL H. SHAH  
 

(57) Abstract : 

ABSTRACT Title: - PrAMS for Scheduling in Real-Time operating system The scheduling algorithms have been analysed and 

worked upon broadly, but there is less attention given to the multiprocessor architecture and real-time operating system as well. Most 

of the algorithms are applicable for the general-purpose operating system and do not fulfill the necessities of real-time systems as the 

real-time system is closely concerned about timing-constraints. Now a days numerous real-time OS like QNX, VxWorks, LynxOS 

and real-time extension of Linux practicing the processor affinity concept to schedule the real-time tasks and it offers more flexible 

approach instead of traditional approaches defined in the literature. Limiting the migration may reduce the context switch overhead 

and improve the cache performance but it largely influence on other parameters which are most important for the any real-time 

operating system. It degrades overall performance by decreasing the schedulability of tasks, increase the deadline miss ratio. PrAMS 

is a novel processor affinity based algorithm to enhance the schedulability of the tasks and decreases the average deadline miss ratio 

with hard pre-emption migration policy by providing the flexible migration policy.  
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(57) Abstract : 

A SET OF BRACKETS FOR FOLDING A BICYCLE A set of brackets for folding a bicycle frame consisting at least one frame 

bracket and a pedal bracket is disclosed. The frame bracket is for folding a bicycle main frame. It can be implemented at a handle and 

at lower portion of the main frame. The bracket has two plates (1) and (2) rotatably interlocked by a hinge (5) forming L shape 

structure, duel locking arrangement and unlocking knob. The bracket can fold the main frame in two halves. The pedal bracket 

comprises male (2) and a female connecting part (1), wherein the male connecting part (2) and the female connecting part (1) are 

connected together by a hinge (3) and have an offset arrangement to restrict the movement in one direction. <>  
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(57) Abstract : 

Title: Advanced Electronic Jacquard Machine for Textile Weaving Loom and Method Thereof Abstract Invention is related to 

advanced electronic jacquard machine for textile weaving loom and method thereof, wherein technical advancements are invented in 

the various parts of jacquard machine such as main shaft drive mechanism, eccentric cam and wheel mechanism, swinging arm 

mechanism, pull rod assembly, knife lifting mechanism, electronic harness selection device (electronic module) mounting system, 

leno thread lifting mechanism and machine setting & calibration system. The technical advancement of present invention enhances 

the performance of the machine by reducing the noise, lowering the maintenance, lowering the breakdowns, decreasing the design 

miss, easy maintenance and easy resetting & calibration. The present invention is simple, cost effective, efficient and durable in 

comparison with the technique available in the prior art.  
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(57) Abstract : 

Abstract Our Invention Intelligent Multiple Regression Analysis in Agriculture: Crop Productivity, Rainfall, Fertility, Humidity, 

Temperature Using Machine Learning is a Machine learning support tool for crop yield prediction, including supporting decisions on 

what crops to grow and what to do during the growing season of the crops. The invented methods and process combined analysis of 

variance was done from the mean data obtained for each characteristic over two seasons and correlation and regression analysis were 

carried out to better understand the relationship between yield and some yield components. The Results indicated that seasons 

significantly affected all traits and interaction between seasons and cultivars was also significant and also Highly significant 

differences and adequate genetic variability were observed among cultivars for all the eight characters. The invented results also of 

the correlation coefficients of traits with grain yield revealed that the grain number per spike (r=0.84), grain weight/spike (0.87), 

1000-grain weight (r=0.88), number of spikes per square meter (r=0.68) and spike length (r=0.67) had the highest significant positive 

correlation with grain yield, indicating dependency of these characters on each other. The Best Subset Multiple Regression analysis 

indicates that adding the variable number of grain per spike (X4) and grain weight per spike (X5) does not improve the fit of the 

model. The invented technology is a Crop yield may be assessed and predicted using a piecewise linear regression method with break 

point and various weather and agricultural parameters, such as NDVI, surface parameters (soil moisture and surface temperature) and 

rainfall data and the parameters may help aid in estimating and predicting crop conditions  
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(57) Abstract : 

Intelligent tooth Paste Dispenser. Abstract Our Invention Intelligent Tooth Paste Dispenser is a squeeze toothpaste from the tube, they 

tend to overdose on toothpaste and experience difficulty getting the las and the rational use of fluoride toothpaste, a child should use a 

pea size (0.254 grams) of toothpaste, an adult should use about 0.54 grams and Old should use about 0.64 grams of toothpaste each 

time for the best effect. The invention is a people cover the entire brush with toothpaste for each use, which results in using approx 

1.53 grams of toothpaste largely exceeding the optimum amount and also in addition, when most of the toothpaste in the tube is used, 

users may need to roll the tube up or use a toothpaste squeezer to get the rest out. The invention designs an electric toothpaste 

dispenser, which can accurately control the amount of toothpaste dispensed each time and prevent toothpaste overdosing and also 

with a peristaltic pump installed, the dispenser effectively gets the toothpaste out of the tube and reduce the wasted toothpaste.  
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(57) Abstract : 

ABSTRACT Our Invention Ultracapacitor Driven Electrical Vehicle with Proposed Regenerative Braking and Field Weakening 

Control Algorithm of IM is a ultracapacitor is a prominent energy storage system for electrical vehicles (EV). The lesser running 

range issue of the ultracapacitor driven EV can be overcome with the aid of regenerative braking, because of the high charge-

discharge cycle of the ultracapacitor. The work controls the functioning of the EV under different dynamic conditions using Indirect 

Vector Control and Space Vector Pulse Width Modulation (SVPWM) with ultracapacitor as a primary source in the constant torque as 

well as field weakening (FW) of the IM. During deceleration and braking, the energy stored in the rotating part of the EV is 

successfully fed back to the ultracapacitor with the aid of regenerative braking. The work has been carried out in two enactments first 

developed an efficient regenerative braking algorithm in the constant torque region as well as FW region. Second work has been 

carried out to develop an efficient control algorithm for the effective reduction in the torque ripple in comparison with the 

conventional SVPWM based control in the FW region of the IM. The inventions also include a ultracapacitor pack as the energy 

storage unit, a novel type of advanced regenerative braking system for electric vehicle driven by in multi wheel motors is presented 

and a braking energy regeneration unique control strategy is set up. The invented results of simulation show that the novel type of 

system can ensure the safety of ultracapacitor pack and significantly improve the rate of energy regeneration.  
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(57) Abstract : 

ABSTRACT A DEVICE FOR GENERATING OXYGEN FOR HOMES The present invention provides a device (1) for generating 

oxygen comprises an inner chamber (20) adapted to perform chemical reactions, an outer chamber (30) adapted to isolate the inner 

chamber, sealed vacuum between two chambers for heat insulation and a lid (40) to cover the outer chamber (30). The tube comprises 

two outlets, a first outlet that connects with oxygen cannula with or without oxygen regulator and a second outlet with the safety valve 

to avoid explosion hazards. Fig. 1  
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(57) Abstract : 

Abstract Our Invention Relationship Marketing for Healthcare: Present and Future is a partnership marketing perform at a period 

when partnerships have been accepted as an important part of innovative distribution philosophy and practice. The intend of this 

invention is to objectively examine the current state of partnership advertising, Healthcare status update and to solicit fresh 

suggestions for moving the field further. Design, technique, Health monitoring and strategy: We had an open request for research on 

partnership marketing that had an initial viewpoint and advanced thought, and we received 50-articles, 100- patient that were 

quadruple reviewed. This problem contains five of these research/ papers. Furthermore, we invited well-known think makers who 

have committed to relationship marketing theory growth. The four reflective, forward-thinking comments in this topic kick off the 

issue. The following are the findings: A number of liked to think perspectives and study results are discussed, urging partnership 

marketing organizations to discover at new directions for the future of the field. Looking for a shared ground in partnership marketing 

thought, analysing the degree to which various information streams contribute to marketing analysis, Healthcare analysis and when 

they don't, and screening the lessons in new environments may be a prominent path forward. Constraints and purpose of the results.  
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(57) Abstract : 

Abstract Smart Safety Wristband is aimed to provide personal safety for individuals of any age and gender. This intelligent system 

involves two way safety which works according to mode of operation. In first mode, System detects the troublesome situation and 

initiates the Need help• message. In second mode, pre-registered contacts (family members/friends), initiates the system by sending 

the Check status• message through remote location. This mechanism helps to recognize (understand) the person in trouble and helps 

the person to get help by intimating his / her Need help• message to the near-ones. This safety mechanism involves multiple 

intelligence techniques to detect the threat scenario, such as image processing and transmission, audio capturing and transmission and 

biomedical signal processing. With the help of these intelligent techniques, this device became smart to detect the troublesome 

scenario of the individual and to take the important steps to help the person. Invention is able to handle false alarms with the help of 

captured audios. With a second-mode initiation option, this invention is helpful for old-age individuals and children who may be 

missing and unaware of their troublesome situation.  
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(57) Abstract : 

CONDUCTING LIQUID VORTEX DC MOTOR Abstract Disclosed is a conducting liquid vortex DC motor (100) comprises an 

electrically conducting liquid (20) being placed between a pair of DC supply terminals(12a,12b) in a terminal vessel (12) and between 

magnetic fields produced by a plurality of magnets (10). Upon excited by an electric supply (30), the conducting liquid (20) 

experiences a uniform and strong magnetic field, and produces an angular momentum that accelerates the conducting liquid (20) to 

whirl in a direction that is mutually perpendicular to both electric and magnetic fields around. The momentum thus generated is 

further absorbed by a blade pate (46) and is coupled to a load through a coupling means (40) having a sleeve (42), shaft (44), and a 

plurality of bearings (48). Thus, motor replaces a conventional motor (100) windings by a plurality of magnets (10) and conducting 

liquid (20), so as to reduce the losses associated with the windings. Figure 1  

No. of Pages : 30 No. of Claims : 16 



The Patent Office Journal No. 27/2021 Dated  02/07/2021                                    29416 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202121023292 A 

(19) INDIA  

(22) Date of filing of Application :25/05/2021 (43) Publication Date : 02/07/2021 

  

(54) Title of the invention : A MODIFIED POSTURE CORRECTION RUCKSACK 
 

  

(51) International classification  

:A45F0003040000, 

A45F0003120000, 

A45F0003080000, 

A63B0021065000, 

A45F0003020000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TOPIWALA, Simran Jatin  
      Address of Applicant :Krishna College of Physiotherapy, 

Krishna Institute of Medical Sciences Deemed to be University, 

Karad, Satara, Maharashtra -415539. Maharashtra India 

   2)SAHOO, Kashinath 
(72)Name of Inventor : 

   1)TOPIWALA, Simran Jatin  

   2)SAHOO, Kashinath 
 

(57) Abstract : 

The present invention provides a modified posture correction rucksack 100. The rucksack 100 includes one or more pockets, a first 

shoulder strap 10, a second shoulder strap 20, an abdomen strap 30 and a force distributing assembly 40. The force distributing 

assembly 40 is arranged on a posterior surface 110 of the rucksack 100. The force distributing assembly 40 has a first pad 42 and a 

second pad 44 configured in the same shape. The first pad 42 is rigid, and the second pad 44 is flexible. The force distributing 

assembly 40 distributes the weight force of the rucksack 100 when a user is carrying articles in the rucksack 100. The reactive forces 

in the straps (10, 20, 30) neutralise the distribution of the weight forces. The rucksack 100 reduces the bending of user 300 when user 

300 carrying articles in the rucksack 100.  
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(57) Abstract : 

The smart mini portable room heater comprising device and machine for heating an electronic cellular tool. The more particularly 

present invention relates to gadget comprises a mobile electronic device along with a power supply association and a released heating 

arrangement detachably coupled to the cell digital device. When the heating association is coupled to the mobile digital tool, the 

heating association draws power from the strength deliver association to generate heat. Also the presence of a person in a room, 

detecting the presence of cell telephone indicators within the room indicating occupant within the room, detecting frame warmness, 

detecting an ambient temperature, detecting an ambient humidity, detecting movement, detecting door lock positions of on or off, 

detecting TV sounds, detecting the time of day, detecting TV faraway indicators getting used over time frame, detecting noise from a 

door closing and beginning of the device and maintain the all data store it. 
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(57) Abstract : 

Abstract: The present disclosure works on a innovative approach on economical multi sugarcane bud extractor as Agriculture is the 

only means of living for almost two thirds of the workers in India. The agriculture sector of India has occupied 43% of IndiaÊs 

geographical area, and is contributing 16.1% of IndiaÊs GDP. Agriculture still contributes significantly to IndiaÊs GDP despite 

decline of its share in IndiaÊs GDP. Sugarcane is one of the important commercial crops grown in India. In India agriculture is 

facing serious challenges like scarcity of agricultural labor, not only in peak working seasons but also in normal time. This is mainly 

for increased nonfarm job opportunities having higher wage, migration of labor force to cities and low status of agricultural labors in 

the society. In this disclosure titled automated multi bud cutting machine we can obtain maximum productivity in minimum time with 

precision. Also this automated multi bud cutter machine requires less number of labors for its operation. This automated multi bud 

cutter machine is very user friendly. In this Innovative disclosure, we have managed maximum productivity by cutting three 

sugarcane buds simultaneously using a single cutter in single stroke with precision by adjusting all three sugarcane buds inline. Hence 

the overall efficiency of this machine is more. There is also a demand for reducing the wastage of sugarcane during bud cutting 

process. This automated bud cutting machine helps to reduce wastage of sugarcane and reduce the time require for cutting. So survey 

is done to develop new automated sugarcane bud machine.  
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(57) Abstract : 

ABSTRACT: Clamp on flow meter is a flow measuring device for measuring discharge of the fluid through the pipeline. 

Traditionally different kind of flow meter was used to measure the discharge of the fluid flowing through the flowline such as venturi 

meter and orifice meter. In order to be able to use the traditional flow meter devices it was essential that user should cut through the 

pipeline for installing the flow measuring device and this was one of the biggest drawbacks of those flow measuring devices. 

Presently there are some new technologies in this field such as ultrasonic clamp on flow meter and electromagnetic clamp on flow 

meter to name a few. Main concern regarding these flow measuring devices consists of installation and feasibility issues hence there 

is a need for an effective and efficient clamp on flow meter device which will overcome the flaws of existing flow measuring devices 

and will set a bench mark for upcoming technologies in this field. This device can be applicable in every fluid management industry 

and fluid industry constantly need to keep track on the quantity of fluid present in their close pipeline network, this device can help 

them in knowing the amount of fluid present in the flow line, Every corporate complex, small scale industry can use this device for 

better planning and management of their fluid resources and Housing societies can implement this device on to their flowline systems 

for enabling effective and efficient resource management Figure-1 
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(57) Abstract : 

ABSTRACT A BLOCK-CHAIN BASED SYSTEM AND A METHOD FOR AN AUCTION-BASED BIDDING A system 101 and 

a method 500 for an auction-based bidding is disclosed. The system 101 may be communicatively coupled with a plurality of external 

systems (104-a-104-n). Each external system may generate a plurality of network data auction-based bidding sub-events, 

corresponding to network data in at least one auction-based bidding event. The system 101 may guarantee a mechanism for quick 

consensus that may assure terminality, integrity, authenticity of the transactions by augmenting the framework of Blockchain with 

off-chain storages as well as the consensus mechanisms that may guarantee a quicker validation of the transactions in real world 

scenarios. The present invention provides designing of the decentralized quorum-based consensus algorithm mechanism which may 

have at-least one Common- validator among the quorums, thereby making the participant validators of the system to agree on the 

valid transactions that may be finally part of the proposed block in blockchain. [To be published with Figure 1]  
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(57) Abstract : 

The present invention relates to emulsification system and a process to encapsulate active pharmaceutical ingredients (APIs). More 

particularly, the present invention relates to ultrasonic enhanced Y-type microchannel emulsification system and a process to 

encapsulate active pharmaceutical ingredients (APIs) using the said system. The ultrasonic enhanced Y-type microchannel 

emulsification system of the present invention provides controlled therapeutic release profile, and the chance of accurately targeting 

the drug molecules to the specific site. A process to encapsulate active pharmaceutical ingredients (APIs) using ultrasonic enhanced 

Y-type microchannel emulsification system converts drug particles into nanoparticles having particle size less than 150nm and helps 

in effectively enhancing its aqueous solubility and bioavailability. The nanoparticles of active pharmaceutical ingredients (APIs) 

produced with the process of present invention reduces drug side effects, controlled drug release, and enhanced bioavailability.  
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(57) Abstract : 

An apparatus (10) for environmental aqua and energy spread support is disclosed. The apparatus includes a first stage configured to 

perform sea water/water intake, quick evaporation, fast vapor displacement, condensation and condensation released heat energy 

capture, transfer, circulation and reutilization for evaporation and help in energy conservation in water distribution. The apparatus 

includes a second stage configured to capture pollutants, transport aqua carbon and pollutant mixture and gravitationally transported 

for soil moisturizing, and soil carbon sequestering. The apparatus a third stage configured to make soil moist gravitationally for aqua 

spread and ground water recharge and provide greenhouse gases sequestration by aqua spread and storage, re-vegetation, soil 

conservation and regenerative impact on biodiversity. The apparatus includes an environmental block configured to accommodate 

various renewable energies generated by VAWT, PV, solar trough, vapor, gravitational and barometric pressure. FIG. 1  
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(57) Abstract : 

The smart system for medical image viewing by using artificial intelligence neural network comprising invention relates to generally 

to the field of medical data. More especially, the present specification is associated with systems and strategies for storing, processing, 

accessing and viewing medical photo records by means of presenting an stop-to-quit structure that allows the speedy synchronization 

of snap shots, efficient rendering of images on cellular gadgets, application of photograph processing functions in a cloud computing 

environment, education and application of neural community analyses on photographs, and upkeep and communique of kingdom 

statistics for modified photographs, among other functions. The structures also include a server tailored to be outside to the nearby 

vicinity community and in facts verbal exchange with the syncing application and a patron-facet viewing utility established on one or 

greater of the computing gadgets. The consumer-facet viewing software is configured to collect the research, including unrendered 

facts consultant data.  
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(57) Abstract : 

Manufacturing & Production have always been an enormous field of application in the engineering discipline. Every component of a 

pin to a modern-day aircraft is manufactured by series of machining and manufacturing processes. The drilling operation is one of the 

most used amongst them. With an increase in demand for goods, the Quality of the product plays a very important role in the 

Manufacturing Sector. Most of the manual drilling operations compromise the surface finish on the other side of the work piece job 

after the hole has been drilled. Consequently, the work piece job loses its surface finish and requires the grinding operation to gain 

back the original finish. The traditional process includes dismounting the work piece job and transferring it and performing the 

grinding operation through the Hand or Automatic Grinder. This is a time-consuming process when multiple holes are to be drilled or 

the job is massive to be moved. So, to obviate the difficulties it feasible and viable to deploy an attachment that readily removes the 

unwanted metal that has protruded after drilling a hole. 
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(57) Abstract : 

ABSTRACT Our Invention Mobile Communication Prank Calls Avoidance by Prefixes and Number Formats is available to give a 

mobile user prank calls and cause distress by it. The user can be anyone certainly the Prank Calls are not welcome by anyone except 

the persons making them or promoting them. I want to put a restrictive measure for making mobile user able to decide over his calls 

and avoid prank calls and also people who are receiving prank calls have to call up Customer Care Services and itÊs having 

limitations these days to call them 3 times a day. If the prank call receiver calls in distress more than 3 times probably he loses his 

Service to call to Call to Customer Care from his SIM. The email reply by Customer Care comes within 48 Hrs or even a delayed 

response is received sometimes. Prank calls may come from different numbers at different times so person canÊt predict no to block 

always and use call manager facility provided to him becomes inefficient and also the available ways donÊt solve the problem of 

person meeting harassment by prank calls. This is more serious offense in some cases leads to serious losses and also we propose the 

simple solutions to save the innocent persons being targeted by the prank calls by using prefixes and number formats and also the 

formats need to meet some change and the verification process is added to ensure type of call and signal it to the user on screen.  
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(57) Abstract : 

The INTRAVENOUS CONTAINER ATTENTIVE SYSTEM (IVCAS) is a new prototype designed and invented for looking at the 

present need in the health care industry due to current pandemic. This innovation will be very useful for the patient's and will be of 

excellent use to the anesthesiologist, nursing staff, and other health care assistants, by easing their workload and stress. IVCAS are 

using electromechanical component which gives accurate information of IV Container and provides timely alerts about fluid level in 

IV bag. IVCAS is designed to work on very low current and can be operated on battery. IVCAS is equipped with buzzer (Remote 

alarming) and LED indicators (local presence).  
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(57) Abstract : 

In this paper, a Deep Neural Network-based offloading of video surveillance in cloud computing is proposed. To offload the video 

surveillance IoT applications with the deep neural network model is trained. The video surveillance framework will move 

computational workflows from the network core to the network edges, lowering network connectivity overhead and enabling low-

latency, reliable video analysis. The Internet of Things (IoT) generates the data by connecting the number of devices connecting via 

the Internet facility. It will necessitate trying to offload video surveillance IoT applications to allow resource-rich networks like cloud 

computing and edge computing to handle heavy computing and storing resources. Edge Computing is an emerging key driver for 

latency-sensitive problems, but its implementation poses new obstacles. Furthermore, various server structures and offloading 

techniques have a significant effect on IoT device service time efficiency. This invention is intended in developing the offloading of 

video surveillance in IoT applications. Embedded system technological advances have enabled the creation of more efficient 

computing devices with limited footprints which can perform simple research and identification activities without depending on a 

cloud infrastructure. This invention uses cloud computing using deep neural networks. The video streams provided by network 

cameras are sent to the remote cloud computing environment, the transferred data consumes a significant amount of bandwidth 

utilization. The proposed Deep Neural Network is utilized to achieve the offloading video surveillance to improve the resource 

utilization and service time in cloud computing environments. 
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(57) Abstract : 

The rapid growth of the IoT has led to unprecedented changes in our everyday lives. Among other things, the most common smart 

home technologies. They create a connected network in which automation is used to improve system Interoperability. In your home 

environment they use different devices. This type of automation typically runs on platforms that device providers including Samsung, 

Google and Amazon offer. But, because of malware, unknown applications by third party, and possibly lateral attacks, back-end cloud 

cannot always be trustworthy. For IoT platforms, in particular, two security threats can be identified which could gain unauthorized 

control of smart home devices. This thesis shows SmartMon, a framework which detects such violations of security by statically 

analysing the control logic and parking them with a dynamic execution pattern (SmartApp).  
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(57) Abstract : 

ABSTRACT Our Invention Use of Natural pigments for production of various colored Nutritional gummy supplement is a Gummy 

bear have been an excellent source of delivery systems for pharmaceuticals as well as nutritional bioactive especially for kids. They 

are simultaneously gaining acceptance in adult as drug delivery systems. The use of natural color pigment increases owing to their 

safety and acceptance in such preparation. To cater to such a demand new natural pigments are continuously searched upon. 

Phycocyanin, a natural blue colour pigment from microalgae have been one such pigment of importance as a food additive and 

colourant. Being a natural antioxidant it also adds nutritional value to it. Phycocyanin exhibist color variation in different pH soluton. 

In this invention we have used Phycocyanin extracted from Spirulina microalgae as a single natural colourant to give various colored 

product by slightly altering the pH of the product with use of buffers. The final outcome is vegan antioxidant gummy bears of 

different shades using natural colour pigment Phycocyanin. These could be used as base for addition of various additives to suit the 

need of bioactive delivery.  
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(57) Abstract : 

ABSTRACT Battery Electrolyte filling it is very difficult task for everyone therefore these work of the human being we will carried 

out by the automated machine these machine fills battery Electrolyte with very minimal wastage , without spilling and Fill Right 

Amount Of Requires Quantity Based On the Age Of The Battery It will calculate required Amount Of electrolyte And Fill In the 

battery Cell and This Machine Is Portable Also using Of This Machine Will Reduce Risks Of sever Back Pain , Skin Cancer(because 

of hand does not come in contact in battery Electrolyte), Sever lung Problems Cause due to fumes goes in our nose and directly 

contact with our lungs, it will works on the battery power 24v dc as well as on the electricity of 230 v ac this machine has automatic 

changeover switch so any type of power we will connect to it and machine senses the supply and modify itÊs circuit on its own we 

do not require to change anything machine will works on its own and Electrolyte filling is based on the battery age machine will.  
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(57) Abstract : 

ABSTRACT AN APPARATUS FOR RECHARGING AN AQUIFER The present invention relates to an apparatus for recharging an 

aquifer. The object of the proposed invention is to provide an apparatus which can be utilized for recharge of groundwater.The 

proposed invention provides an instrument which can attach to the periphery of the already available discharge or extraction well.The 

filter is divided into three different compartments [102, 103 and 104] such as gravel, fine gravel and coarse sand. One end of the 

whole apparatus is provide with two collecting inlet pipes [100 and 101] to collect the incoming runoff while at the other end two 

outlet pipes [106] are provided into the recharge wells. Following invention is described in detail with the help of figure 1 of sheet 1 

showing an isometric view of apparatus for recharge. Fig 1.  
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(57) Abstract : 

Patent Title: Intelligent way to Produce the Nicotinic Acid from Tobacco Waste Abstract Our Invention is to an Intelligent way to 

Produce the Nicotinic Acid from Tobacco Waste is a method for extracting nicotine acid from any level of tobacco wastes and 

comprises the following stage of adding an alkaline ion high-density liquid salt solution and the tobacco waste into a synthetic 

extractor to extract at advanced pressure. The invention is also maintaining the temperature is 52-Deg. to 69-Deg. and the extraction 

time is 24 to 34min, so as to obtain the nicotine the alkaline ion liquid high density of the salt solution is prepared from alkaline ion 

liquid and potassium acetate other things added. The method and process for extracting the nicotine from all types of tobacco wastes 

have the user that the efficiency of extracting the nicotine from the tobacco wastes is greatly increased and also the application 

production of the nicotine is required and the quality of tobacco sheets is increased. The Invention is another application is to high 

density nicotinic acid is used to prevent/ Protect and treat niacin deficiency and the Niacin deficiency may result from certain medical 

conditions (such as alcohol abuse, malabsorption syndrome, Hard-up disease), poor diet, or long-term use of certain medications 

(such as isoniazid).  
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(57) Abstract : 

ABSTRACT Our Invention Analysis of the performance of DSDV routing protocol in ad hoc wireless networks is a ad-hoc wireless 

network is self-organizing & adaptive. Ad hoc nodes or devices should be able to detect the presence of other such devices & to 

perform the necessary handshaking for allowing communications. The diversity of the ad-hoc mobile device implies that battery 

capacity of such devices will also vary. Since ad hoc networks rely on forwarding data packets sent by other nodes, power 

consumption becomes the critical issue. In this proposed idea, it has been discussed the general way to design a routing protocol in 

ad-hoc wireless network. The invention is a bandwidth efficient routing protocol for wireless ad-hoc networks and also a protocol can 

be used in ad-hoc networks because it considerably reduces control overhead thus increasing available bandwidth and conserving 

power at mobile stations. The invention is also a gives very good results in terms of the throughput seen by the user and the protocol 

is a table-driven distance-vector routing protocol that uses the same constraints used in on-demand routing protocols, i.e., paths are 

used as long as they are valid and updates are only sent when a path becomes invalid. The invented paths used by neighbors are 

maintained and this allows the design of a distance-vector protocol with non-optimum routing and event-driven updates, resulting in 

reduced control overhead.  
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(57) Abstract : 

The present invention relates to the system of Railway platform crossing automatic bridge (205) to connect two opposite platforms 

(210). In this, a pair of double acting hydraulically/ pneumatically operated telescopic cylinder (203) is used to make movements of 

fabricated metal frame bridge (205). When train leaves the station, the bridge gets connected to opposite platform and the travelers 

can cross the railway track by walking on it. The Programmable Logic Controller (101) works in synchronization with the train traffic 

signaling system (104) and all the position sensors, alarms, audio-visual indicators. All the safety interlocks are achieved with 

position sensors, safety barricades, emergency alarms, and audio-visual information system to avoid any accidental event. The said 

automatic bridge (205) provides an ease to physically handicapped, person with heavy luggage, pregnant women, elderly people to 

cross the platform and regulates the passenger traffic after train departs the station. 
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(57) Abstract : 

ABSTRACT AN APPARATUS FOR A PREDETERMINED LANGUAGE TRANSLITERATION AND METHOD THEREOF 

[053] The present invention discloses an apparatus for a predetermined language transliteration and method thereof. The system 

includes, but not limited to, a processing unit with one or more processors connected with one or more storage devices, and wherein 

the processing unit is to: acquire scripts or alphabets of the predetermined language through an OCR scanning unit or through any 

input device; pre-process input scripts for performing the steps such as noise reduction, skew detection and correction and the like; 

perform the annotation of the input scripts or alphabets of the predetermined language with storing these annotation in the storage 

devices; training and test the input data set, which is stored in the storage devices and performing the segmentation of the input data; 

process the input data by implementing a Deep Learning based method for character recognition and (CRNN - Convolutional 

Recurrent Neural Network) based modules. Accompanied Drawing [FIG. 1]  
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(57) Abstract : 

The disclosure relates to whole cell based biostimulant compositions and methods for improving agricultural productivity. In 

particular, the compositions disclosed herein comprise a microbial consortium having gammaproteobacterial methanotroph. As a 

result of these methanotrophs, the biostimulant composition enables plant performance improvement, utilization of methane, and 

facilitates improved nitrogen fixation in plants. The composition also helps in reducing the need of external chemical fertilizers for 

plant growth, development, performance and/or survival. 
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(57) Abstract : 

HYDROLYSATE BASED BIOSTIMULANT COMPOSITIONS DERIVED FROM METHANOTROPH, METHODS, AND 

APPLICATIONS THEREOF• ABSTRACT The present disclosure relates to protein hydrolysate based biostimulant composition 

derived from methanotrophic bacteria, and methods for enhancing agricultural productivity. In particular, the compositions disclosed 

herein comprise a protein-derived component in an amount of about 30% or less with respect to weight of the composition, wherein 

said protein-derived component is obtained from a methanotrophic bacterium. The present biostimulant composition finds 

applications in methods for improving plant performance along with methods for reducing the need of external chemical fertilizer-

based inputs for plant growth.  
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(57) Abstract : 

HERBAL OIL BASED HAND SANITIZER The present invention relates to low cost herbal oil based hand sanitizer. The herbal oil 

based hand sanitizer is alcohol free and non-flammable. The herbal oil based hand sanitizer, comprising of: Panchagavya-10-37ml; 

neem oil-24-38ml; turmeric oil-24-37ml; sandal oil-10-16ml; and sticking agent-3-16ml. The herbal oil based hand sanitizer is non-

toxic and does not evaporate in air and sunlight. The herbal oil based hand sanitizer protects human hands from virus infection for one 

hour when applied. Advantageously, the herbal oil based hand sanitizer performs better than using water and soap to reduce chemical 

contamination in human hand and hence reduces the chance of microbial transmission when used.  
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(57) Abstract : 

The present disclosure relates to an instrument cabinet for sterilizing and sanitation. More precisely, the present invention relates to 

sterilizing and disinfecting object by placing it in the UVC sterilization cabinet. The instrument of the present invention sterilizes the 

surface of the object by irradiating far UVC rays on it. Thus, the instrument of the present invention can be used for sterilization of 

even personal items such as jewels, watches, etc. without any expert guidance. 
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(57) Abstract : 

ABSTRACT OF THE INVENTION Previously, for providing high security in any system, some normal encrypted techniques are 

utilized. However, these systems were found to be not efficient and perfectly secure. Moreover, the passwords- needed to be changed 

regularly, and are weak in the authentication. The purpose of this invention is to provide a high-security system. The aim of this study 

is to design a smart face recognition access system using human face recognition. The use of this technique is to provide access to 

only authorized persons. Both hardware and software technology is employed in designing process. An emergency honk is provided 

as a warning, whenever any unauthorized person intrudes into the system and this condition is specified as a critical condition of the 

system. During the critical condition, as a contingency plan, the information of the system is hidden on utilizing the same recognition 

secure concept as a security measure  
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(57) Abstract : 

MULTI -PURPOSE NON-TOUCH DEVICE FOR AVOIDING A PHYSICAL CONTACT OF A USER WITH A SURFACE A 

multi-purpose non-touch device 100 for avoiding a physical contact of a user with a surface is provided. The multi-purpose non-touch 

device 100 includes a copper square wire 102. The copper square wire 102 includes a flat portion 104 at one end and a hook portion 

110 at another end. The flat portion 104 is configured to perform a function of a fingertip. The flat portion 104 includes a flat round 

face 106 and a horizontal portion 108. The flat round face 106 is configured to provide an enlarged area for touching the surface. The 

horizontal portion 108 is configured to provide adequate space to hold the multi-purpose non-touch device 100 by the user in between 

the fingers. The hook portion 110 is configured for holding a protruded part and attach to one or more devices to open the one or more 

devices that require full palm and finger support to open it. FIG. 1 
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(57) Abstract : 

Abstract SYSTEM, METHOD, PROCESS AND DEVICE FOR IMMERSIVE SPATIAL ARCHITECTURE, IMMERSIVE 

MOTION MOVIE/ TV STUDIO PRODUCTION AND IMMERSIVE INDOOR-OUTDOOR THEATERS, 360°RECORDED AND 

LIVE STREAMING [000251] The present invention generally relates to the field of real-time immersive movie and CGI (Computer 

Graphics Imagery) experience. More Particularly, the invention relates to a system, method, process and device for Augmented 

Reality /Virtual Reality /Augmented Virtual Reality/ Extended Reality Spatial Architecture; Augmented Reality /Virtual Reality 

/Augmented Virtual Reality Immersive Motion Movie / Television Studio Production and Augmented Reality /Virtual Reality 

/Augmented Virtual Reality/ Extended Reality Theaters; Augmented Reality /Virtual Reality /Augmented Virtual Reality/ Recorded 

and Live Streaming. The various embodiments of the invention provide capturing the live characters and virtual content together at 

the same time or live characters and Computer Graphic Imagery (CGI) together, which contributes to video games, simulators, 

animation VFX films and commercials. Further, it provides a headset display played back in specially designed CYMAX Theater 

where one or more audience can sit on a CYMAX Simulated Chair wearing specially designed CYMAX Extended Reality Headset 

and get the immersive experience of the movie watching the live characters and the digital CGI environment in an immersive 

360°environment. The whole system is a unique integrated technology interlinked from production to display of the movie.  
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(57) Abstract : 

ABSTRACT: Railroads give the least expensive and most helpful method to travel and goods transportation for both short and long 

distance. Still mishaps are the significant worry as due to railroad track crossing, unidentified crack in rail tracks and due to the fire 

accidents in Indian railroad. About 60% accidents are happening at railroad track crossing and due to crack in railroad tracks,bringing 

loss of valuable life and loss of economy. So, there js need for an innovation which is robust, proficient and stable for crack discovery 

in railroad track. In the proposed system, a robot is developed that automatically navigates using the L293D motor driverand detects 

the railroad crevices.The systemautomatically detects the crack using IR sensor attached to the robot, which will continuously monitor 

thecrack. If a crack is detected, the IR sensor will send a signal to the Raspberry pi which will activate the GPS receiver. The GPS 

receiver will trace the exact location and trigger a message to the concerned personthrough GSM module.Furthermore, it will initiate 

the webcam which will provide the live feed of the track.In case the robot detects any object using ultrasonic sensors the warning 

message will be sent with the location to take the further action and Vibration sensor is used to detect vibrations of the upcoming 

train.There are several fire related fatalities that are caused due to lack of safety measures in train.In response to this, if any fire 

accident occurs in train it sends an alert message to the concerned authority with the exact location of the accident and a loud alarm 

sound to the passengers to save their lives.The golden-ager or the convalescent people are scared to travel in trains due to the lack of 

the health care system in trains so keeping this in mind if there is any health emergency in the train a switch will be provided in every 

compartment on pressing it a message will be triggered to the concerned authority to keep an ambulance ready at the next station and 

also an announcement will be made if there are any doctors present in the train to provide the medical treatment to the needy.This 

smart technology will be a part of the new digitalized world which will be able to prevent the loss . of precious life or property. So 

above idea is accomplished by our prime minister sir Digital India concept.  
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(57) Abstract : 

MODULAR FILTRATION SYSTEM FOR HARVESTING PURE RAINWATER The embodiments herein relate to a modular 

filtration system 100 for harvesting pure rainwater that can be fixed on any structural area. The modular filtration system 100 includes 

a membrane surface 102 and a purification unit 104. The membrane surface 102 acts as a catchment area for collecting rainwater. The 

purification unit 104 receives the collected rainwater from the membrane surface 102. The purification unit 104 includes one or more 

filter membranes 204A-N in a holding space of one or more drawers 202A-N. The one or more filter membranes 204A-N allows the 

collected rainwater to pass from a top drawer 202A to a low drawer 202N to purify the collected rainwater that prevents filterant from 

the collected rainwater to obtain the pure rainwater. FIG. 1 
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(57) Abstract : 

With the development of Wireless Communication Technology, 5G will develop into a new generation of Wireless Mobile 

Communication Systems. The performance of the Wireless Communication System can be improved with the use of Multiple Input 

Multiple Output (MIMO) in which multiple antennas were used which is the key technology in the field of 5G wireless 

communications. The present invention disclosed herein is a Novel Design Method of Compact Two-Element MIMO Patch Antenna 

at sub 6-GHz band for 5G Applications comprising of: Ground Plane; Substrate; height h; Patch; Length L; Width W; and Feed; 

provides all the dimensions of the antenna for its compact design for 5G Applications. For the realization of polarization diversity, the 

two elements of the array are oriented one opposite to other which is the novelty of the structure designed in the present invention 

disclosed. Due to this choice, the added advantage is that the antenna elements could be placed by 3mm distance of separation with a 

patch size of 45x24 mm2 yielding good compactness. The current design shows S11 ă -10dB and isolation better than -20dB at the 

resonating frequency. Due to use of monopole ground plane structure, a very broad band impedance bandwidth is achieved at the 

resonant frequency of 3.5GHz for the proposed structure disclosed herein. The simulated results shows that proposed MIMO antenna 

has improved performance in the parameters like diversity gain, mean effective gain, channel capacity loss, total active reflection 

coefficient and envelope correlation coefficient compared with the existing invention.  
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(57) Abstract : 

A unique and robust technique for accomplishing the required Quality of Service for a microservices based process by appropriately 

identifying the optimaly non-functional attributes that should be met by the microservices participating in the concerned process so as 

to ensure reliable environment, more particularly to a robust methodology and system for the segmentation of the process into 

plurality of independent clustered microservices and in estimating the system organization for achieving the successful 

accomplishment of the process, involves the tasks from receiving a query of overall QoS demand in terms of various non-functional 

attributes from the end user to optimize the non-functional attributes for providing a service having the pre-determined requirements; 

segmenting the entire process the overall QoS in terms of non-functional attributes, say, availability into individual availability of 

plurality of independent, but clustered microservices by analyzing the pattern of workflow of the process and identifying individual 

non-functional attributes(availability) of microservices participating in the workflow; and finally from the estimated availability of the 

individual microservices configuring automatically and dynamically the non-functional requirements of the system by 

correspondingly allocating and adjusting the scalability factor.  
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(57) Abstract : 

Abstract: Human Activity Recognition using Spiking Neural Network In real-time, understanding human behaviour is to understand 

human motion in real-time based on skeleton movement, which is often a difficult challenge. This discovery proposes a new approach 

employing the Spiking Neural Network [SNN], a biological neural network coping with precise time spikes, for completing 

classification. The first is to encrypt the data capture in a sequence of spikes using a modern temporary encoding system, and the 

motion form is expressed in a spike period. Secondly, via gradient descent learning algorithms, a 2-layer pinion-neural network is 

initiated and trained.  
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(57) Abstract : 

In this invention a process development is an interaction instrument enhancement system that incorporates: (a) an data mining engine 

that breaks down finish of-line yield information to distinguish at least one cycle devices related with low yield; and (b) because of 

yield from the examination, investigates measure device information from the at least one cycle devices to recognize at least one cycle 

device boundaries related with the low yield. A language composition that coordinates multidimensional extensions (e.g., MDX) and 

data mining extensions (e.g., DMX) for performing data mining procedure on information living in OLAP cubes. The blueprint gives 

that the cannot exclusively be a social inquiry; rather a multidimensional question framed utilizing MDX, for instance. The tasks of 

model creation, preparing and expectation are depicted. A distributed OLAP-based method and system for generating association 

rules. An architecture is provided for processing transaction data to generate summary information, customer profiles, and association 

rules. The distributed system includes at least two layers of data warehouse/OLAP stations: local data-warehouse OLAP stations 

(LDOSs) and a global data-warehouse OLAP station (GDOS). The LDOSs perform local data mining and summarization, and the 

GDOS merges, mines, and summarizes the input data received from LDOSs. The summarized data is then utilized by the GDOS to 

generate association rules that can be provided to the LDOSs for business planning. 
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(57) Abstract : 

TITLE: PROCESS OF PREPARATION OF ANTI- INFLAMMATORY AND ANALGESIC HERBAL FORMULATION AND 

PRODUCT THEREOF APPLICANT: SREE BALAJI MEDICAL COLLEGE & HOSPITAL ABSTRACT The present invention 

discloses a process of preparation of anti- inflammatory and analgesic herbal formulation. The process of the present invention 

comprises of following steps; a. procuring predetermined amounts of dried plant part of Withaniasomnifera, dried plant part of 

Vitexnegundo and dried plant part of Hyosoyamusniger followed by mixing and grinding to form a coarse powder; b. extracting the 

coarse powder by adding predetermined volume of solvent followed by mixing and boiling until the volume reduces to predetermined 

volume and filtered to form an extract; c. adding predetermined volume of Gingelly oil to the extract followed by mixing and boiling 

until the volume reduces to predetermined volume and filterd to form a mixture; d. adding predetermined amount of plant part of 

Alkannatinctoria, predetermined amount of Menthol and predetermined amount of Thymol to the mixture to form the anti- 

inflammatory and analgesic herbal formulation. The present invention also discloses an anti- inflammatory and analgesic herbal 

formulation prepared by the process discussed above.  
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(57) Abstract : 

Our Invention Covid nineteen natural event Prediction with Machine Learning and AI primarily based could be a prediction models 

for COVID-19 square measure getting used by officers round the world to form the choices and enforce relevant management 

measures. Among the quality models for COVID-19 international pandemic prediction, straightforward medicine and applied math 

models have received additional attention by authorities and these models square measure widespread within the media. thanks to a 

high level of uncertainty and lack of essential knowledge customary models have shown low accuracy for long prediction. though the 

literature includes many tries to deal with this issue, the essential generalization and strength talents of existing models got to be 

improved. the most recent international coronavirus epidemic (COVID19) has brought new challenges to the scientific community. 

computing (AI)-motivated methodologies is also helpful in predicting the conditions, consequences, and implications of such a 

plague. These forecasts could facilitate to watch and forestall the unfold of those outbreaks. This invention is a proposes a prognostic 

framework incorporating Support Vector Machines (SVM) within the statement of a possible natural event of COVID-19. 
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(57) Abstract : 

The present invention herein relates to a smart end-to-end Internet of Things (IoT) enabled plug-play device, more particularly a 

cloud-infrastructure supported Internet of Things (IoT) solution to enable remote acquisition of health data stream directly from 

existing and new medical devices independent of manufacturer and delivered the observed anomalies using mobile and web services 

to the concerned, accurately in real-time, comprising a medical device [100] independent of manufacturer, an Internet of Things (IoT) 

device [200] acquires health stream data of the medical device [100], and a cloud infrastructure [300] constituted with web and 

mobile phone based monitoring service, enabled storing of health data to perform historic analysis and remotely delivered the 

important health information, including anomalies detected using Artificial Intelligence (AI) algorithm embodied in both said IoT 

device [200] and said cloud infrastructure [300]. FIGURE 1 
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards an integrated plant growth management composition and 

method of preparation thereof. The integrated plant growth management composition comprising:an IPGMS ultimate component, 

wherein the IPGMS ultimate component comprises microbes blended to convert urine and animal feces into a super organic fertilizer 

having anti-pesticidal and plant disease protective effects;an IPGMS platinum component, wherein the IPGMS platinum component 

comprises organic fertilizer and herbal-based pesticidal components; an IPGMS gold component, wherein the IPGMS gold 

component comprises of fertilizer and biological pesticidal components based on microbes; and binder component, soil conditioner 

and other additive components. FIG.1 
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(57) Abstract : 

A SMART TATTOO BASED ALARM SYSTEM FOR WOMEN'S SECURITY ABSTRACT OF THE INVENTION Violence 

against women has long existed in many developing and even developed countries, in many forms such as eve teasing, sexual 

harassment, rape, and domestic violence against women. Women must know that they are not alone, but in today's world, women are 

insecure. Women's safety is the most crucial worry these days. The necessity for designing safety equipment to ensure a safe and 

secure environment for women continues to grow. This innovation offered a wearable plastic tattoo that automates the emergency 

alarm system for women's security. Tattoo embedded with GPS sensor, GSM Module, Raspberry Pi Microcontroller, Voice 

recognizer circuit, Activation Button, Lithium-ion battery, Pressure sensor, alarm buzzer, Pulse-rate sensor and Temperature sensor to 

detect a possible atrocity automatically. The Tattoo can be activated by the user by themselves, when they are in need of self-defense. 

It detects and sends notifications for loved ones with the women's position coordinates without requiring her input in critical 

situations. This includes a method for sending alert messages to the local police station, as well as alert messages to family members 

and five other nearby people, by tracking their whereabouts using GPS. When a high-pressure force is detected above a threshold 

amount, together with an increase in cardiac rate and the high voltage generator, an alarm buzzer is activated. A small coin-sized tag 

is also connected to the tattoo. The tag features an electronic three-axis accelerometer and a wireless notification system that sends 

notifications to a registered smart phone. This Tattoo is also equipped with a high-voltage electrical generator. It will generate a high 

voltage, temporarily disarming the attacker. automatically sends a shock wave to the attacker, deterring and discouraging the attacker 

from inflicting additional violence on the user. This tattoo-based technology is not only utilized for rapes and perverts taunting girls, 

but it also helps them recover from any bad state or health problem, such as fainting unexpectedly.  
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(57) Abstract : 

The interpretation of clinical data for the diagnosis of coronary heart disease can be done using algorithms in data mining. Most 

clinical data interpretation systems for diagnosis developed using data mining algorithms with a blackbox approach cannot recognize 

examination attribute relationships with the incidence of coronary heart disease. The present invention is a system to interpretation 

clinical examination results for the diagnosis of coronary heart disease based the decision tree algorithm. This system comprises 

several stages. First, oversampling is carried out by a combination of the synthetic minority oversampling technique (SMOTE), 

feature selection, and the C4.5 classification algorithm. System testing is done using k-fold cross-validation. The performance 

parameters are sensitivity, specificity, positive prediction value (PPV), negative prediction value (NPV) and the area under the curve 

(AUC) autonomy. 
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(57) Abstract : 

Porous metal substrates are proposed as a structural support layer for reduced operating temperatures of solid oxide fuel cells. This 

invention discloses a rapid manufacturing route to produce a porous metal substrate with optimal open porosity to facilitate fuel and 

oxidant seepage. The introduction of these fabricated porous structures has proven to enhance cell efficiency by reducing fuel cell 

thickness. Method and processing parameters of selective laser sintering are disclosed in the claims of the present invention. The 

electrochemical performance of the fuel cell fabricated by the proposed route has reported a 7% plunge in the cells' overall 

performance compared to the convention fuel cell system. 
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(57) Abstract : 

The main objective of CEVA (Controlled Environment Vertical Agriculture) is to tackle the difficulties faced by farmers all around 

the world and to reduce or eliminate the dependency of agriculture on the unpredictable environment, weather or climate. With 

climate change being such an imminent threat Controlled Environment Vertical Agriculture uses sensors and devices to create an 

artificial environment that is most suitable for the healthy growth of the plant. It also optimizes the use of resources and reduces the 

wastage. Agriculture techniques consist of many methods but securely and economically will be a part to have a demand price. Major 

problems faced by the plants are spread by the diseases caused by insects, climates, their tissues, Improper Rainfalls etc... Imbalanced 

growth of the plant whereas Overwatering, lack of sunlight, Relative humidity is too low, Soil drains poorly and remains wet for too 

long, Injured by low temperatures and so on. Most of the plants are facing the problems in both self and cross pollination. Monitoring 

the water level, room temperature, soil moisture level, nutrient level, light intensity, and so on. Based on IoT, big data and Artificial 

intelligence smart learning-controlled environment vertical agriculture. Space consumption is maintained flexibly which is depending 

on plant growth. The setup of CEVA is full of automatic monitoring systems and hydroponic systems. 
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(57) Abstract : 

Abstract A Cylinder liner is a cylindrical part to be fixed in to an engine block to form a cylinder. It is one of the most significant 

efficient parts to make up the interior of an engine. Aim of to design and analysis of a dry liner for diesel engines. The first step is to 

model the dry liner part by using Pro/Engineer. In the next step, the amount of heat generated, heat transfer rate of the component, 

temperature produced inside the cylinder are to be calculated. Usually cylinder liners are ended of Cast Iron, Cast steel, Nickel CI, 

Nickel chrome CI. The surface of the liner is heat treated to obtain hard surface. The foremost aim of the document is to learn the heat 

transfer rate, heat flux, temperature distribution, thermal stresses, thermal strain, and thermal gradient of the liner by apply boundary 

circumstances as a temperature produced inside of the cylinder. And also by applying the surface coatings like ceramic, aluminum 

alloys and Nickel chrome alloy steel. Also we are conducting fatigue analysis on the liners. Fatigue analysis is used for finding the 

life time of the component means we can find out numeral of cycles it can with stand for the applied loads.  
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(57) Abstract : 

The present invention relates to intelligent video monitoring system based on deep learning techniques for automatic surveillance. 

The objective of the present invention is to solve the problems in the prior art technologies related to automatic surveillance.  
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(57) Abstract : 

Rapid development of technology, leads to new possibilities embracing in various traditional business sectors specifically Artificial Intelligence 

along with smart devices plays significant role for the development of health care centre. The technology of Artificial Neural Network transforms the 

landscape of healthcare, thereby posing higher requirement of resource management in hospitals. This invention develops a smart system that can be 

deployed for early diagnosis of health deterioration, where vital signs are collected through methods such as Wi-Fi, LoRa etc. This collected data is 

uploaded through securely connected cloud platform for further processing by which feedback is provided to the users utilizing user interface in real 

time. This invention measures physiological parameters of In-hospital patients periodically by IoT eliminating the need of a health care professional 

by ubiquitous monitoring system utilizing sensors, gateways and cloud for analyzing and storage of data. This recorded data is communicated to 

physicians wirelessly such that physicians are able to access patientÊs data from any location through any smart devices such as PC, smart phone or 

tablet thereby prescribing appropriate medication. Hence Artificial neural network provides Autonomous life care system with higher efficiency and 

lower cost. 
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(57) Abstract : 

This invention is related to the field of electric tractors. More particularly the invention is related to a Nano tractor with wired PTO 

and is operable through a swapped battery, wherein one battery is used in the Nano tractor and the other battery is charged in a Solar 

charging station. Thereby the farmer is assured of use of the tractor without depending on fossil fuels or electricity from the grid. It 

comprises an overhaul tractor operable by electric power and includes two BLDC motors. Each battery pack is configured to provide 

power to the tractor for upto 3 hours. One BLDC motor is connected to the rear wheels of the tractor through a 2-speed differential. 

Another BLDC motor controller is connected to the wired PTO to drive the auxiliary equipment and configured to run even when the 

tractor ignition is switched off. The tractor is configured to carry 350 KG in high speed and up to 500 kgs in low speed.  
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(57) Abstract : 

The proposed invention is related to a gel based product prepared from brown seaweed, used as an agricultural bio-stimulant with 

using eco-friendly Enzyme-assisted extraction technology. It is useful to be applied in all type of crops in the various application 

methods to reduce application cost and also to avoid chemical fertilizers that are polluting to soil and other natural environments. The 

enzyme is a food-grade digestive enzyme, can be used to macerate the tissues and break down the cell walls of natural matrices and 

releasing cell contents. This is particularly important for marine algae, since cell walls and cutiles are made up of chemically complex 

and heterogeneous bio-molecules. In the proposed method, temperature, pH, proportion of substrate to enzyme, type of solvent 

(buffer with appropriate pH) and agitation are important parameters to be considered 
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(57) Abstract : 

ABSTRACT IOT AND CLOUD BASED AGRICULTURAL MONITORING SYSTEM In this present invention, a novel IoT-based 

device for the programmed sensing and recording of different crop pests damages the agriculture field in various settings. An 

observing device for detecting diversified pests in the agriculture field that complies with the context of different crop fields of 

agriculture settings is compatible with the emerging discipline of the Internet of Things (IoT). We consider it can find its place in 

every field, farms under different environmental settings of agriculture field. This portable box-shaped instrument attracts other 

targeted insect pests, intellects the pest movement, and robotically takes a snapshot of the integral space inside the box. This 

agriculture-based insect e-trap comprises strong attractants (pheromone and food) to upsurge the insect arrest efficiency and insect 

traps on its gluey floor. The e-device transmits the primary optoelectronic radars to monitor all trap entries. As the pest enters, it 

intrudes the ultraviolet light source. It elicits a detection event, which further snaps a picture, and a time-stamp was fixed before 

sending the photo through the Wi-Fi to an approved stakeholder. The device can be integrated seamlessly into different agriculture 

settings and functions unremarkably to farmer's activity. Thus the present invention on various insect pests and, depending on the 

insect species, can reach an exposure accuracy between 90-95% ranges.  
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(57) Abstract : 

i) A Wearable unit that can he worn on the hack of a person covering the entire hack region from shoulder to shoulder and neck to 

lower spine with flex sensors that measure the degree of hack bending hy the varying resistance of the flex sensor. 2) As claimed in 

Claim I, the flex sensor connects to a microcontroller embedded unit with data storage for collected data.  

No. of Pages : 5 No. of Claims : 4 



The Patent Office Journal No. 27/2021 Dated  02/07/2021                                    29464 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202141026322 A 

(19) INDIA  

(22) Date of filing of Application :14/06/2021 (43) Publication Date : 02/07/2021 

  

(54) Title of the invention : REAL TIME STAGNANT WATER MONITORING SYSTEM IN STREETS USING IOT AND 

ANDROID 
 

  

(51) International classification  

:C02F0001000000, 

H01M0008043800, 

B81C0001000000, 

G06Q0030020000, 

E01C0003000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. S. Balaji 
      Address of Applicant :Associate Professor, Department of 

Computer Science and Engineering, Panimalar Engineering 

College, Chennai - 600 123, Tamil Nadu. Tamil Nadu India 

   2)Ashwin N 

   3)Enturi Shanmukha Sai 

   4)Eswarraj B 
(72)Name of Inventor : 

   1)Dr. S. Balaji 

   2)Ashwin N 

   3)Enturi Shanmukha Sai 

   4)Eswarraj B 
 

(57) Abstract : 

ABSTRACT: In the latest of times due to heavy monsoons roads and houses are flooded with water. Mainly due to poor drainage 

systems and also because of the unregulated constructions in low-lying areas. As a result of this, water stagnation is a major concern 

as blocked roads; flooded streets could cause distress to many ongoing commuters and sometimes may lead to accidents. It also acts 

as an incubator for different parasites and breeding ground for mosquitoes which indeed could lead to the spread of malaria, dengue. 

We propose an IOT device that would help detect stagnant water in streets and alert the public and the water resources department 

with the exact location using which necessary measures can be taken by the department in the areas and roads to clear out the water 

and also to provide real-time updates to the public regarding the routes that are blocked due to excessive water.  
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(57) Abstract : 

This optimeter device will be used to optimize climatic conditions and environmental parameters such as temperature, humidity and 

ventilation, water requirements,pestiside requirement for mushroom cultivation in the rooms irrespective of different mushroom 

types. With the use of this device, installing sprinkler irrigation system in mushroom cultivation rooms became fully automatic. 

Optimal compost and casing humidity will be achieved by a newly developed system, with a method that use input from compost and 

casing humidity sensors and the climate controller. This device is Arduino based system . Two moisture sensors will be used, the 

moisture sensors can identify wet and dry areas in a growing room and have the potential to improve uniformity in substrate moisture 

and mushroom cropping. Additionally, Two more sensors were placed at the center and corner of the mushroom house to measure the 

temperature and humidity which were transmitted to the remote monitoring device via a micro-controller unit for further action. Since 

the system is connected to the Internet, any mobile device which has access to the Internet will be able to access the system .  
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(57) Abstract : 

Abstract: A portable and integrated device is the need of the current era particularly in Information and Communication Technology 

based online teaching and learning practice. Robustness of this device is to withstand the rough conditions of high temperatures, the 

lack of cooling infrastructure, the large amounts of dust in the environment, and the lack of soft-handling. This system will be having 

two video inputs and outputs ports with for display high- definition images. This system will be having two audio inputs and outputs. 

It has a recording facility also. It has a high-definition web camera and microphone facility also. It is portable it can be installed even 

in buses and vans with both rear and front projection and it has significant inbuilt storage space upto one terabyte. The powerful 

speaker 40 watt gives clear sound. It has two USB ports and two HDMI ports and Wifi and Bluetooth based system, operating 

systems and leading presentation software such as Android , PowerPoint, PDF. This device can be powered using anything from 

inverters or car batteries to solar power in situations where there is no electricity. Installing such devices may enhance the life time of 

the display device and also uninterrupted interactive learning. The one of the main peculiarities of this innovation is, it is affordable 

for everyone. It is an integrated portable multimedia display device. It has a solar panel that is used for charging the battery. The 

battery is inbuilt. This device is portable and can function for a long time without power supply. This device has an inbuilt touch 

screen through which it can be operated.The remote-control device facilitates smooth operation of this device 
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(57) Abstract : 

ABSTRACT BATTERY SWAPPING SYSTEM AND METHOD OF OPERATION THEREOF A battery swapping system 500 for 

an electric vehicle 700, comprising at least one slot 610 provided on a battery 600; and a platform 100 having a depth d to receive a 

battery 600 and the platform 100 comprise at least one arm having a fixed end 52 and a free end 54 with a pin 58, each disposed an 

first inner wall 12Ê and a second inner wall 13Ê along a length l of the platform 100; a plurality of wheels 30 disposed on an outer 

surface of the platform 100; a lifting mechanism 40 attached to the fixed end 52 to toggle the at least one arm 50 between an upper 

configuration 42 and a downward configuration 44; an alignment system 300 having a plurality of camera 315 disposed onto the 

platform 100 and a plurality of alignment marker 310 disposed onto a chassis 760 of the vehicle 700; a positioning system 400 

provided in the platform 100 connected to a central server 450 located remotely. A method 2000 of swapping depleted battery 600Ê 

with recharged battery 600 by the system 500 includes a step of removal of a discharged battery 600Ê from a vehicle 700 and a step 

of insertion of a fully recharged battery 600 into the vehicle 700 using the battery swapping system 500. Figure 1  
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(57) Abstract : 

The present invention relates to novel internet of things based artificial intelligence approach to health care monitoring & controlled 

system. The objective of the present invention is to solve the problems in the prior art technologies related to monitoring of patient on 

oxygen therapy.  
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(57) Abstract : 

ABSTRACT Embedded based Smart Gardening System This invention is related to the field of electronics and communication. This 

invention is an embedded based smart gardening system. It includes the use of different sensors for the development of plants and 

vegetables. The sensors are configured to estimate the temperature, humidity and barometric pressure and communicate it directly to a 

mobile application. A light dependent resistor radiates light of a particular tone which is required for a plant. A rain gauge sensor 

detects rainfall and conserves water supply to the plant while raining. The sensors are connected to a microcontroller, and the 

collected information is displayed in a mobile application in a smartphone. Provision to configure and control the operation of all the 

sensors is provided in the application. 
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(57) Abstract : 

This invention relates to the design of high surface area electrode contours with fin-like structures made up of commercial-grade, 

affordable aluminium metal/ alloy. The developed alloy is coated with a thick layer of a copper material system, specifically cuprous 

oxides, with added additives to mitigate marine environments' fouling phenomena. The electrode has entailed a significant decrease in 

ion release times in the water systems. For particulars on the invention, refer to the claims and drawings section.  
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(57) Abstract : 

ABSTRACT: The Earth receives the maximum amount (174 Peta Watts) of radiation from the upper atmosphere. Approximately 

30% is reflected to space while the remainder is absorbed. Solar energy is an alternate for fossil fuels because it is non-polluting, 

clean, reliable, and renewable source of energy. It does not pollute the air by releasing harmful gases to the environment like carbon 

dioxide, nitrogen oxide or Sulphur oxide. So, the risk of damage is reduced. Thus, the utilization of solar devices was more suggested 

and therefore the traffic light and streetlights in villages was installed using solar array, but the solar PV modules are generally 

employed within the dusty environments and therefore the dust gets accumulated on the front surface of the module and blocks the 

incident light form the sun and it reduces the facility generation capacity of the module, the power output reduces if the module is not 

cleaned for a frequently. In order to regularly clean the dust, this research presents a control application of a sun tracker that can 

follow the sun with high accuracy and clean the dust on the panel without requiring a precise process of installation or recalculation. 

The designed tracking system include sensors, microcontroller, drivers for dc motors and gear- bearing arrangements with supports 

and mountings. DC motor is used to move the system panel in order that suns beam is in a position to stay aligned with the solar array 

and also clean the dust on the panel by wiping the panel using wipers which improves the efficiency of the solar array. Simulation and 

experimental results are obtained from a low-cost single axis solar tracker and exposed. Energy saving factors are taken under 

consideration, which means that, among other factors, the sun isnt constantly tracked with an equivalent accuracy, to stop energy over 

consumption by the motors. 
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(57) Abstract : 

Abstract Flooding has been one of the most devastating natural disasters that causes massive loss of lives and property. Identifying the 

frequently affected areas with flash floods and an evacuation plans for proposing suitable measures in the event of a pandemic 

(COVID-19) is need of the hour. Preparing an evacuation strategy much before the occurrence of flood helps to avoid the end-

moment disorganization. The mitigation plan involves stakeholders and more importantly the decision-maker to exercise the care and 

precautions during the evacuation process. This work demonstrates the evacuation of the population from flood-affected regions to 

mitigate flood hazards. The real-time information on monitoring flooded zones, the GSM module is used. The cloud data from the 

ultrasonic sensor transmit the data to the GSM module for sending an alert via SMS. The analysis shows the capability of integration 

of GSM and smartphone to caution an alert to the inhabitants prior to the disaster. The experimental validation is carried out by 

testing the setup for two different environmental conditions. The proposed prototype will provide an alert system to overcome the 

flood evacuation risk during the event of a pandemic (COVID-19). The prototype is IoT-based which is significantly in line with the 

Cyber-Physical System, supporting the infrastructure of the Cyber-Physical System.  
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(57) Abstract : 

Abstract INTELLIGENT MECHANICAL ROBOTIC WEED CONTROLLER FOR SUGAR BEET PRODUCTION Precision 

farming currently depends on chemicals such as herbicides and pesticides, which increases pollution and decreases sustainability. As 

a result, autonomous robotic weeding systems have demonstrated their full potential to lessen current pesticide use while helping to 

reduce environmental pollution. Most past weed control efforts have required quick and constant-time weed detection systems to get 

real-time treatment, such as robotic learning-based algorithms. Non-overlapping multi-camera methods are used in this invention 

concept to provide flexibility for the intelligent weed management system to manage the variable delays in classifying the plant.  
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(57) Abstract : 

The invention related to the field of corrosion inhibitors. The invention deals with eco-friendly pickling solution and an application of 

the environment-friendly pickling corrosion inhibitor of mild steel. The invention discloses a biogenic pickling solution, comprising 

concentrated hydrochloric acid, methanolic extract of Turbinaria ornata (T. ornata) fucales and L-cystein. Additionally, the invention 

provides a pickling solution for mild steel which is environmentally safe and could be an acceptable replacement for ASTM G 1-03 

recommends ClarkeÊs (ASTM Std. pickling/ ClarkeÊs) solution for the cleaning of iron and steel. 
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(57) Abstract : 

In this work, we have proposed a roadmap for building SLA management architecture for operated IoT networks. We distinguish five 

functional entities: 1. The SLA Observer, which collects network performance metrics; 2. The Service Registry, which stores the 

measurements in the form of structured data; 3. The SLA Admitter, which analyzes the possibility of implementing the SLAs; 4. The 

SLA Manager, who analyzes the state of the network, verifies the application of service objectives and constructs instructions for 

maintaining QoS and installing new flows; 5. The SLA Enforcer, which adapts the network configuration to the instructions given to 

it. We have shown how these entities can guarantee QoS, and thus maintain the levels of service expected by customers. Our SLA 

architecture defines the interactions between these entities and describes the functions they apply and implement. Our examples are 

positioned in the context of the robust IEEE Std 802.15.4-2015 TSCH mode standard. This infrastructure offers flexibility: the 

operator is able to manage the lifespan of the relays by balancing the traffic, according to SLA starts and interruptions. He reports on 

the KPIs expected by customers and by himself. The architecture also allows the operator to adapt the network configuration (which 

depends on the technology chosen) to changes in the radio environment, and, if necessary, to alert the actors to an abnormal state of 

the network. The architecture must be adapted to the underlying protocol stack: we are considering its implementation within the 

framework of 6TiSCH and validation by experimentation. Depending on the level of requirements of the applications (e.g. low 

constraints in terms of time and speed), the operator can adopt the same SLA management architecture with technological choices 

different from 6TiSCH (e.g. LoRa).  
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards system and method to unload loading material from open box 

train wagons. The system comprising: a frame structure comprising a pair of parallelly running channels placed above open box 

railway wagon containing the unloading material, the pair of parallelly running channels are placed above the ground based on the 

height of the open box railway wagon, and the pair of parallelly running channels are joined with a pair of concrete/steel columns 

emerging from a ground surface; and a detachable plate or a detachable mesh or a detachable bucket or a detachable wire brush, fitted 

to a piston of a hydraulic / pneumatic jack powered by hydraulic power pack positioned and screwed at a bottom, the hydraulic jack is 

fitted to a base plate and the base plate is operably coupled to a trolley that moves frontwards and backwards by a geared motor fixed 

to the trolley and a piston of a hydraulic jack is moved up and down by virtue of hydraulic/pneumatic pressure produced by the 

hydraulic/pneumatic jack. FIG. 1  
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(57) Abstract : 

The present invention generally relates to a process for preparing nanofibers face mask. In the present invention, uniform sized 

nanotitania and nanofibers coated three-layer face masks are fabricated using electrospinning method. The meltblown fabric coated 

with TiO2 nanoparticles and Nylon 6 blended nanofibers is used as the filter layer of the face mask, which prevents particles or 

pathogens from penetrating in either direction. It also provides additional protective functions in UV protection and stopping capillary 

diffusion of airborne microorganisms and contaminants, and degrades them. 
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(57) Abstract : 

Smart chair to encourage healthy habits in an office job. One of the major issues faced by office workers is back pain caused by long 

periods of sitting time coupled with poor posture. The smart chair gathers and interprets data on the user's sitting posture. The smart 

chair would monitor the sitting time on the chair and reminds us to take a break at a regular interval. The device would also monitor 

the user's posture and provide feedback. The smart chair would pair with an application on the user's phone to provide feedback and 

reminders. The feedback will come from research related to common spine issues and simple techniques to provide relief.  
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(57) Abstract : 

Present Reinforced Earth Embankment construction are becoming very popular. But the load transfer to the end panels by friction 

mobilization between soil fill and reinforcement. But if soil with less friction, then the design become uneconomical. In present 

research work reinforcements are provided from End to End (Panel to Panel). By conducting experiments in laboratory with 1m 

height wall on Regular Reinforced Earth wall and End-to-End Reinforced Earth wall. From the Figure 1 and 2 reveals that the End-to-

End Reinforced Earth wall performed well in both reduction in deformation during loading and load carrying capacity for given 

deformation. It was observed after unloading End-to-End Reinforced Earth wall regained its panel shape compared to Regular 

Reinforced Earth wall. 
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(57) Abstract : 

ABSTRACT OF THE INVENTION In this work, a Z-shaped Gate dielectric modulated (DM) tunnel field-effect transistor (TFET) 

based biosensor with extended horizontal n+ pocket in the source region is proposed, and performances metrics of the proposed 

biosensor are investigated. The unique gate structure design, i.e. the Z-shaped Gate, provides an apparent way to include both 

Effective structural modification effect and the filed induced quantum confinements (FIQC) effects to enhance the device's 

performances in terms of On current([on) and threshold voltage. The horizontal pocket beneath the source region of the ZHP-DM-

TFET biosensor enables vertical tunneling besides the lateral tunneling. The improved tunneling rate enhances the device 

performance in term of short channel effects, low off the current and high On-current(Ion). A comparative study is also carried with 

existing biosensors, and it is observed that the ZHP-DM-TFET biosensor shows superiority over the other biosensors due to its unique 

arrangement of the gate and the horizontal n+ pocket provides an additional tunneling path to increase the rate of tunneling. The 

device's sensitivity analysis further investigated by varying the dielectric constant of the biomolecules inside the Nano-cavity for the 

value from K=l to K=10. The ZHP-DM-TFET biosensor shows a significant improvement in threshold voltage sensitivity 20%(k=2), 

35%(K=4) than an SP-DM-HTFET, and a 102 improvement in Ion/Ioft ratio. The impact of the thickness of the n+ pocket (Pocket) 

over the biosensor's sensitivity is also investigated. 

No. of Pages : 15 No. of Claims : 6 



The Patent Office Journal No. 27/2021 Dated  02/07/2021                                    29481 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202141026721 A 

(19) INDIA  

(22) Date of filing of Application :16/06/2021 (43) Publication Date : 02/07/2021 

  

(54) Title of the invention : ENHANCED SHAPE MATRIX GENERATION METHOD 
 

  

(51) International classification  

:G06K0009620000, 

G06K0009000000, 

G06K0009460000, 

G06K0009320000, 

H04N0001000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VIT -AP UNIVERSITY  
      Address of Applicant :VIT-AP UNIVERSITY, Beside AP 

Secretariat, Near Vijayawada, Andhra Pradesh, India 522237. 

Andhra Pradesh India 

(72)Name of Inventor : 

   1)Dr. Hari Kishan Kondaveeti 

   2)Dr. Valli Kumari Vatsavayi  
 

(57) Abstract : 

ABSTRACT OF THE INVENTION In general, Object Detection (detecting the presence of an object in an image) and Classification 

(finding the class of objects to which the identified object belongs to) are two common tasks in Digital Image Processing. Objects 

may be of our interest like flowers, fruits, shoes, animals, or military targets. To perform classification, objects in an image must be 

represented in a way that a computer is able to understand that and uses that representation to distinguish two objects. However, this 

representation should be scale, rotation and translation invariant. We call this representation as invariant representation. Shape 

matrices are one of the invariant shape representation methods. However, there are some limitations in the existing Shape Matrix 

representation methods proposed by Goshtasby et al [1] and Vatsavayi et al. [2] such as the quantization of unwanted inner and outer 

shape details, and distractions in shape representations originated from the improper selection of axis-of-reference.  
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(57) Abstract : 

ABSTRACT OF THE INVENTION: Telehealth can carry long-distance health care, patient and professional health-related guidance, 

public health and health management using digital information and communication technologies. In this report, a highly efficient 

system is presented as a convenient, user-friendly, economical solution that can lessen the communication gap between medical 

professionals and patients residing in rural areas. This medical kiosk helps patients measure, record and send the data over to medical 

professionals. Doctors can use the Portal (website) to view case data and send out prescriptions. Sensors interfaced with onboard 

computing systems can measure different health parameters of the patient. The proposed system employs the latest hardware and 

software embedded technologies to seamlessly transmit data. Specifically designed to suit the Indian Rural environment, the system 

offers 24 on the go-live language translation voice and text-based UI and also it features equipment usage graphical instruction clips 

to help users to handle the sensory equipment. This system is equipped with the best self-hardware diagnostic service, which requires 

no human intervention to manage the sensory tools and system software, everything is connected to the cloud and systems are 

intelligent enough to re-calibrate them on the go.  
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(57) Abstract : 

ABSTRACT OF THE INVENTION In the existing backdrop of Water allocation and decentralization mechanisms employed among 

different nations are entirely dependent on the predetermined static databases. This traditional approach fails in meeting the necessary 

water consumption demand which is dynamic in nature. The coexisting challenges like improper water utilization, inconvenient water 

dispensing time and user demand based metering are to be seriously looked into for mitigation of water wastage. In addition to the 

challenges mentioned there is also a necessity for creating a dynamic computation mechanism which produces accurate predictions of 

consumer water usage. The proposed Water Prognosis And Decentralization System (WAPADS) IoT device resolves the real-time 

water distribution challenges and also gives a versatile solution from metering to prognosis of consumer water utility.  
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(57) Abstract : 

ABSTRACT OF THE INVENTION TARS is an all-terrain quadruped specifically designed for Agricultural field and crop health 

monitoring. The main aim of the project is to leverage this technology in botanical gardens to monitor plant health. The other 

application of it being monitoring the condition of the crop. T.A.R.S uses unique creep GAIT. It is specially programmed to mimic 

human and spider movement simultaneously. The program being quite small is written to have tars move over 500 steps at one 

command. DHT11 records hyperlocal weather data and calculates the health of the plant. This allows farmers/ gardene'rs to know the 

amount of pesticides to be sprayed/used. Further TARS can detect temperature at any high hyper-local (at a particular point where the 

TARS is) and detects the humidity (water percentage) and heat index present in the atmosphere. It can be controlled through internet 

or it can be accessible via Bluetooth. The skeleton is made up of PVA material (Poly Vinyl Alcohol) through 3-D printing.  
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(57) Abstract : 

ABSTRACT OF THE INVENTION Node Failure Detection in the cluster environment is a challenging task in order to provide 

continuous services. Nodes fail to work more often and loss communication with the cluster can result in software / hardware failure, 

network disconnection and state transfer failure. Heartbeat monitoring is a traditional node failure detection approach which can only 

detect the status of nodes and cannot decide whether a cluster node itself has failed due to failure in a hardware component or a 

communication path failure between the nodes. The other cluster nodes might not notice the cause of the node failure and presume the 

failed node is still functioning. To overcome the above stated problems in the traditional approach, a Node Monitoring Device (NMD) 

is used to determine what cluster node exactly failed and when it has failed. The device will monitor the state change information of 

each configured node and notify the node failures.  
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(57) Abstract : 

Everyday many individuals will have hard deadlines and they can be accomplished based on the proper planning. This planning 

involves activities specific to an individual and the common across all the users is setting the alarm. In many cases, once the alarm 

rings in its pre-set time, the users will have a tendency to switch it off and go back to bed and this is more common with kids. This 

can happen either because of not having sufficient sleep as per the target person (or) user can even switch off because of laziness. The 

proposed system distinguishes between both the factors by quantifying the sleep and based on this, the alarm time is updated 

accordingly. The tracker collects the thermal imagery data for motion detection which is aggregated and given as one of the inputs for 

the quantification of QoS.  
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(57) Abstract : 

ABSTRACT OF THE INVENTION In modern days, the need to harvest energy has become important issue to reduce dependency on 

nonrenewable fuel. Researcher have converted renewable energy (i.e., solar, wind, thermal, vibration etc.) using harvesting techniques 

into electrical energy so that the human beings can suitably use it. In the present patent idea applied to a 2-wheeler running on 

petrol/diesel fuel. The heat energy generated by the engine present around the exhaust pipe can be converted into the electrical energy 

through the transducer and the intermediate electronic circuitry. With the increasing demand of electrical energy like charging phones, 

headlights, sensors etc., by the user riding a motorcycle. The present idea can help to meet the need without too much load on the 

alternator therefore can help to save the fuel consumption.  
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(57) Abstract : 

ABSTRACT IMAGE PROCESSING FRAMEWORK FOR DETECTION IN GLAUCOMA ANALYSIS This invention emphasis on 

detection of Glaucoma based on Cup to Disc Ratio and ISNT rule. The proposed project involves pre-processing, optic cup 

segmentation, optic disc segmentation and evaluation of CDR and ISNT. The OD is segmented from the fundus images obtained from 

RIM-ONE database using segmentation techniques such as mean, global and Otsu thresholding. The OC is segmented using Otsu 

thresholding and K-means clustering. The results of segmentation are compared with ground truth using Jaccard similarity measures 

and the best segmentated result is obtained. The segmented OD and OC are analyzed for CDR and ISNT rule. Based on the results of 

the CDR and ISNT rule evaluation the retinal images are classified as normal or abnormal and the stages of severity of glaucoma are 

identified.  
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(57) Abstract : 

COVID-19 pandemic has significantly increased high deaths, infectivity and hospitalizations. Severe acute respiratory syndrome 

coronavirus 2 (SARS-CoV-2) is a foremost problem in the world presently. Currently, all research institutions and pharmaceutical 

industries are keen in developing new vaccines and more effective drugs that could inhibit the SARS-CoV-2 virus and help in the 

treatment of patients. This provoked us to design medicinally effective drug candiadates which can prevent the SARS-CoV-2 virus of 

the infected patients. The present invention offers most promising anti-viral drugs docked against anti-COVID-19 protein targets: 

SARS-CoV-2 main protease, efficacy, drug-likeness, molecular docking, BOILED-EGG model, physicochemical and 

pharmacokinetic studies of novel synthesized polysubstituted 4,7-dihydro-1H-pyrazolo[3,4-b]pyridin-6-amine analogues. All the 

novel synthesized analogues including commercially available anti-COVID-19 drugs, Hydroxychloroquine and Umifenovir docked 

with anti-COVID-19 protein targets, i.e., PDB: 6LU7 and 6Y2E. This current invention further provides a rapid access to novel 4,7-

dihydro-1H-pyrazolo[3,4-b]pyridin-6-amines and few advantages are milder reaction conditions, short reaction times, easy work-up, 

excellent yields, effective SARS-CoV-2 main protease inhibitors and use of ultrasonic radiation via green synthesis. 
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(57) Abstract : 

TITLE OF INVENTION: AtithiHappiness System  Hotel Management Field of Invention  Tourism and Hotel Management 

ABSTRACT AtithiHappiness System provides a customer-centric approach that creates a meaningful and memorable experience for 

hotel visitors. It helps the management to provide customers with a satisfactory experience, promoting their return rate. The Invention 

focuses on actionable insights and leads to increased productivity due to the quick identification of faulty departments. This has 

refined the service standards of hotels for a better customer experience. The Invention Measures customers satisfaction, Improve 

HotelÊs Products & Services, Improve the HotelÊs Staff Behaviour and Hospitality, Improve Customer Retention, Get More 

Referrals and Build Reputation, Shows You Value the CustomerÊs Opinions & Help Make Data-Driven Decisions. The Invention 

identifies unsatisfied customers and alerts the staff for better services in the areas of improvement based on customized choices. The 

Invention uses Artificial Intelligence and Decision Trees structure for quick action to be taken depending on the critical situation. The 

Invention ensures the happiness of the customer and ensures Continuous Improvements in Quality delivery. 
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(57) Abstract : 

ABSTRACT OF THE INVENTION In prior to the existing display systems, it was the conventional notice boards made used for 

conveying information with people in a defined space, say it as organizations and institutions. Later, the technology advancements 

had evolved the usage of display system that are in use these days. Despite, the motto of the display system remains the same, the 

design of each and every system varies depending upon the requirements of customer, environment and manufacturers. In this 

propounded invention, display system comprises of a single board computer Orange Pi which is used to handle the data that are to be 

processed and further controlled. The Board used consists of advanced features which is used to interface the video display, audio and 

video port, camera interface, Wi-Fi port and HDMI. Using these features, the advanced functionalities has been added with the 

existing ones, to make it more informative and likable for the targets. Such as, the display devices are used to display the visual 

information, speaker to play the audio files, sensor to detect the person to make display on availability and face recognition system to 

interface the attendance monitoring system. All information is made available on the cloud by saving the data of history for future 

orientations. Also, the most vital features enabled in this system is it works over Internet of Everything, which assured that all the 

devices connected to the host and vice versa. Therefore, to provide a secure, instant informations to the targets, this invention of IoE 

based intelligent Electronic display system will be helpful to enhance the quality and functionalities of the existing electronic display 

system on board. 
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(57) Abstract : 

The Sensor Based Intelligent Robotic Arm to Vaccinate People against COVID-19 (SIRA) helps the government/hospital to make use 

of the SIRA to vaccinate the patient in a contactless manner by automatically checking the health conditions of the patient using 

temperature, humidity, and face recognition sensors. The COVID-19 vaccine syringe helps to inject the vaccine to the patient by a 

robot. The robot arm handles the syringe in a contactless manner to avoid the spread of the viruses to the doctors/nurses. The 

revolvable arm helps to move/fold the robot arm in all the angles. The calibration unit measures the various values. The conveyor belt 

is assisting the robot by rolling out the syringe continuously one by one. The battery supports the continuous function of the robot 

every time. The temperature, humidity, and face recognition sensors are measuring the patient health values and decide whether the 

patient is fit to take the vaccine or not. If the patient is fit then the robot vaccinates the patient else recommends for future dates. The 

SIRA control unit helps to monitoring and managing the successful functioning of the whole SIRA system. By using this SIRA, the 

government/hospitals to make use of the SIRA to vaccinate the patient in a contactless manner by automatically checking the health 

conditions of the patient using temperature, humidity, and face recognition sensors. 
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(57) Abstract : 

A method of fabricating a functional electrode is disclosed. The method includes synthesizing a supporting framework of a predefined 

shape using an additive manufacturing technique. The supporting framework is composed of first predefined material. The method 

also includes coating or attaching the supporting framework with a conducting layer composed of second predefined material for 

obtaining an electrode template. Further, the method also includes depositing a predefined amount of a catalytic composite in a 

predefined form onto a surface or inside of the electrode template for obtaining the functional electrode. The catalytic composite 

includes a nanocomposite of one or more nanostructured particles including at least one of one or more transition metal oxides with 

doping or without doping, one or more perovskites, carbon nanotubes, one or more biomolecules, and one or more polymers. 

Moreover, the method is cost-effective and easier to implement in case of bulk production of such functional electrodes. FIG. 1  
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(57) Abstract : 

A system (10) for hybrid switch assembly and rotary switch assembly for controlling appliances is disclosed. The system (10) 

includes an electronic control unit (20) to interface input signals supplied to switch assembly (30) and a rotary switch assembly (40). 

The switch assembly includes switching arm mechanically coupled to an electrical switch knob (60) to perform a switching operation 

of an appliance and the rotary switch assembly includes an actuating arm (90) to rotate a rotary switch knob (110) upon receiving 

input signals from the electronic control unit. The rotary switch assembly includes a potentiometer (120) to estimate relative positions 

of the rotary switch knob. The system (10) includes a processing unit (141) to send a switching command and a rotary command 

received through a user interface (142) to a switch assembly and a rotary switch assembly respectively to the electronic control unit 

for controlling the appliances connected to switch assembly and rotary switch assembly. FIG. 1  
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(57) Abstract : 

In recent days, patients are increased due to various reasons, so in most hospitals, the doctors/nurses are struggled to give care for 

more no. patients. Unfortunately, for some individuals, doctors cannot monitor the patients due to more number of patients, so, most 

of the time one person needs to monitor the glucose dripping inpatient side and he wants to inform the doctor to cut off and exchange 

another bottle. So, the inventor decides to develop a mechanism for digitally control, monitoring and information to the doctor/nurses. 

In an embodiment, the invention has one glucose intravenous (IV) infusion monitoring system; this apparatus monitors the glucose 

flow amount in the tube for calculating the remaining glucose level in the bottle; wherein another apparatus controls and cutoffs the 

glucose. This system helps to properly care for the patients without fail and also eliminates the requirement of another person for 

watching glucose level near the patient. 
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(57) Abstract : 

The COVID-19 pandemic forced governments across the world to impose lockdowns to prevent virus transmissions. Reports indicate 

that wearing face masks while at work clearly reduces the risk of transmission. An efficient and economic approach of using AI to 

create a safe environment in a manufacturing setup. A hybrid model using deep and classical machine learning for face mask 

detection is disclosed in the present invention. A face mask detection dataset consists of with mask and without mask images. The 

invention is to identify whether the person on image/video stream is wearing a face mask or not with the help of computer vision and 

deep learning. 
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(57) Abstract : 

ABSTRACT Our invention Automatic Blood Group Identification Device is an event of a coffee price image process system that 

enables the determination of human blood sorts. to see the blood sorts, it had been used the plate check that accommodates the 

mixture antigens specifics of blood sorts determination and also the sample blood of the donor. The mixtures blood/antigens area unit 

captured through a PI camera and analyze the victimization of the package from computer vision and machine learning techniques. 

The bestowed approach permits up the general public health potency as there's not however offered affordable industrial 

instrumentality to see blood sorts in an emergency scenario. The image process techniques like thresholding and morphological 

operations area unit used. The pictures of the slide check area unit obtained from the blood sample area unit processed and the 

incidence of agglutination area unit evaluated. So, the developed machine-driven technique determines the blood sort using image 

process techniques. The developed technique is helpful in emergency scenario to verify the blood cluster while not human error. 

Determining people in an emergency scenario is extremely vital. The method of sleuthing specific people of human is thought as 

diagnosis. Every one ought to apprehend their people and it's necessary. Throughout transfusion of blood, donating blood, road 

disaster and different imperative things inquiring regarding the precise people in brief time span is extremely vital.  
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(57) Abstract : 

ABSTRACT Our invention is to a ISSE- building management: intelligent building management system for smart energy grid is a 

building management system for one or more buildings, having a processor and a display for showing a model of a building being 

managed. The invented model may be shown as a 3-D dimensional depiction or rendition, or a virtual building and also a database 

may provide information regarding sensors, actuators and other items which may be viewed in conjunction with the displayed model. 

The of power generation units may include a solar power generation unit, a wind power generation unit, a hydro power generation 

unit, and a fuel-based power generation unit and the main controller is electrically coupled to the plurality of power generation units, 

the inverter controller, and the power storage device. The monitors DC electrical power generation by the plurality of power 

generation units, monitors DC electrical power received by the inverter, measures charge of the power storage device, and directs DC 

electrical power from the power storage device to the inverter. The invention is a nature of the system and its applications allows the 

effective use of wireless communications systems and the like where they would otherwise not be possible. The invented technology 

is also a information regarding the location and status of the sensors, control devices, and the like, which may be points of interest, 

may be mapped on the virtual depiction or model of the building.  
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(57) Abstract : 

Country like india where surveillance plays a major role and its atmost important. Plenty of surveillance devices are available and 

people tend to used it based on their requirements. Every surveillance devices has its own merits and demerits. The major observation 

found with the existing surveillance device are the data store and time taken for tracking information. In this invention, drone guard is 

introduced that has two sensors for movement tracking and identifying object tracking in a specific location. Such design helps to 

retrieve information within stipulated timing and the only tracked informationÊs are stored in the data store. Motion tracking sensor 

is implemented for tracking movement and infrared thermopile sensor is used to track object. Hence the invention declares that these 

drone guards acts as a secure agent for tracking and storing tracked information based on object movement and thus reduces massive 

data store. 
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(57) Abstract : 

An all-terrain vehicle (10) includes each of the semi-trailing arms (14, 16, 18, 20) having a first end (17, 19, 24, 26) pivotably coupled 

to corresponding sides of the chassis (12). Each of the shock absorbing members (30, 32, 34, 36) includes a first end (31, 33, 42, 44) 

pivotably coupled to the corresponding first side (22) and second side (28) of the chassis (12). Each of the shock absorbing members 

(30, 32, 34, 36) includes a second end (42, 44, 50, 52) pivotably coupled to a corresponding second end (46, 48, 54, 56) of each of the 

semi-trailing arms (14, 16, 18, 20) respectively. The all-terrain vehicle (10) includes inverted arms (58, 60, 62, 64) pivotably coupled 

respectively to the second end (46, 48, 54, 56) of each of the semi-trailing arms (14, 16, 18, 20) respectively and provided with 

corresponding pairs of rotatable wheels (74, 76, 78, 80). To be illustrated with FIG. 1.  
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(57) Abstract : 

The main objective of the present invention is to provide a smart pen for securing online examinations, and detecting whether the user 

is a genuine writer or not. The main design of our invention discloses the smart pen-based IoT network to secure online examination. 

Initially, when the user starts the exam, the camera also starts automatically to record the video of the user and surrounding area. After 

that, the genuine detector identifies whether the user is an authorized user or not. Also, detects the electronic devices or study 

materials around the user. Subsequently, the optical character recognition creates the document based on the userÊs written contents. 

Then, the plagiarism detector detects whether the written contents are taken from the website or not. If the userÊs device is hacked 

by others, then the hacker detector detects it and passes the information to the server. Thus, the smart pen identifies whether the user 

is a genuine writer or not. [To be published with Figure.1]  
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(57) Abstract : 

In this work an automated medical tray locator along with a stock detection system which is connected to the database in the 

webserver is implemented in the pharmacy. When the bill is entered in the billing software accordingly to the prescription, by 

selecting the search option available in the billing software it will indicate the corresponding medicine trays with an LED indication. 

This will reduce the effort of searching. Tri-colour LED is used for simultaneous selection of same medicine in different systems. In 

addition, pharmacist can access the trays from anywhere by the webapp which will also show the stock availability of medicine.  
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(57) Abstract : 

STUDY OF THE BEHAVIOUR AND PERFORMANCE OF A SOLAR STEAM TURBINE BY CALCULATING THREE 

VARIANTS BASED ON THE AVAILABLE TECHNOLOGIES This work examines solar thermal turbine cycle and combined 

cycle devices. It is required to compare the performance of solar steam turbine devices that use different steam generation 

technologies as well as to study how to control them. It is necessary to investigate the effect of the two different hybridization 

approaches on the operation of the combined cycle as well as to evaluate their performance. The analysis presented concerns the 

finding of the most appropriate way of controlling solar steam turbine devices and the comparison of the performance of the devices 

with thermodynamic and economic terms. In addition, combined cycle hybrid devices are studied and compared where solar heat is 

delivered to either the gas turbine cycle or the steam turbine cycle.  
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(57) Abstract : 

ABSTRACT OF THE INVENTION Today in the current global scenario, women are facing many problems like women harassment. 

This invention has a device which is the integration of multiple miniature of devices, hardware comprises of a wearable tattoo that 

endlessly communicates with sensible phone that has access to the internet. This tattoo comprises a GPS Sensor, GSM Module, 

Raspberry Pi controller, Buzzer, Voice Sensor, Vibration Sensor and PPG sensor. Tattoo can automatically send a women locations 

and alert message to relatives/Guardian when a Women wearing tattoo senses danger. GPS (Global Positioning System) sensor sends 

an emergency message to the registered mobile number of women relatives via GSM (Global System for Mobile Communication). 

The buzzer makes a loud noise in the setting. So that people in the area will hear the alarm and come to their aid. If the Tattoo is 

destroyed by kidnappers or other unknown people, the vibration sensor will give the last spot. For heart rate control, a PPG sensor is 

used. Based on their heart rates, an Artificial Intelligence algorithm analyses a PPG data of women every second and sends a warning 

message to relatives if their condition is irregular or for any security reasons. 
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(57) Abstract : 

A structure for a toothbrush is provided. The structure includes brush head(s) (20). The brush head(s) (20) include a first predefined 

locking interface (140) positioned on a first surface (250) of the corresponding brush head(s) (20). The first predefined locking 

interface (140) includes first protrusion(s) (150) arranged at a first predefined spacing (160). The structure also includes a brush body 

(30). The brush body (30) includes a second predefined locking interface (170) positioned at a first end of the brush body (30). The 

second predefined locking interface (170) includes second protrusion(s) (180) arranged at a second predefined spacing (190). The 

second predefined locking interface (170) is adapted to mechanically couple with the first predefined locking interface (140) upon 

locking the second protrusion(s) (180) with the first protrusion(s) (150) using a locking mechanism. FIG. 1  
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(57) Abstract : 

A structure for an unmanned aerial vehicle is provided. The structure includes a wing-type fuselage (20). The structure also includes 

at least two fixed wings (40) which form a fixed-wing platform (70) of a cropped delta wing structure which includes a corresponding 

fixed-wing root chord (90) which is equivalent to a fuselage root chord (80). The structure also includes a first propeller (110) which 

provides a forward thrust to the unmanned aerial vehicle in a cruise mode. The structure also includes at least two pairs of second 

propellers (130) which provide a vertical thrust to the unmanned aerial vehicle in a vertical take-off mode, includes a first pair (131) 

attached at a first predefined portion of the first fixed-wing (41), and a second pair (132) attached at a second predefined portion of 

the second fixed-wing (42), thereby achieving a predefined lift and a predefined cruising speed during a flight of the unmanned aerial 

vehicle. FIG. 1  
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(57) Abstract : 

ABSTRACT AN ARTIFICIAL INTELLIGENCE BASED SYSTEM FOR GENERATING POLYNUCLEOTIDE BAR CODE [036] 

The present invention discloses an Artificial Intelligence based system for generating polynucleotide bar code. The system includes, 

but not limited to, a processing unit provided with an artificial intelligence and machine learning modules, which is programmable to 

operate with various biosensors to sense a polynucleotide sequence or a probe thereof for generating a polynucleotide bar code. 

Further, the processing unit is configured to calculate (with the help of an artificial intelligence and machine learning modules), the 

Hamming distance between the sample label of a polynucleotide sequence and the defined sample label a polynucleotide sequence 

while using the generated polynucleotide bar code. Moreover, the Hamming distance is calculated by a hamming distance calculation 

unit, which is one of several polynucleotide sequence string metrics for measuring the edit distance between two or more 

polynucleotide sequences. Accompanied Drawing [FIG. 1]  
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(57) Abstract : 

Covid19, which took place in the year 2020, had a profound impact on the entire human race. Because of its rapid and widespread 

spread, it is necessary to wear face masks and gloves to avoid touching anything. Humans can be shielded by masks, but industrial 

tools are not so well protected. They have a higher ability to spread disease, such as Covid 19. As a result, hand-held industrial 

instruments must be sanitized. This complex problem is thus solved by using a smart electronic device controlled by a PIC controller. 

To solve this problem, a method of sterilization using ultraviolet C lights is proposed and developed. The proposed device employs a 

pair of UV-C tubes to ensure a successful outcome 
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(57) Abstract : 

The present invention is related to water heaters and more specifically to dip-rod type of water heaters for domestic purposes with 

multiple facilities and advantages to enable the user to operate the heater with different temperatures as it is needed by which 

electricity consumption can be reduced to far extent provided with an arrangement to position the heater coil to a depth that is 

required to be dipped in by maintaining a constant mix of water heat all over the vessel. The immersion heater 100 of the invention 

comprises of expandable sticks (5), a heating element (2); a stirring motor (4); a screw (7) and a screw handle (6) which on rotation 

can alter the height of the heating element (2). The heating element (2) comprises of two heating coils (3), (3) separated by a fin 

(1).Refer to Figure 2. 
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(57) Abstract : 

ABSTRACT A VEHICLE SYSTEM WITH HAPTIC OUTPUT FOR IMPAIRED BASED ON MACHINE LEARNING & 

ARTIFICIAL INTELLIGENCE INTERFACES [034] The present invention discloses a vehicle system with haptic output for 

impaired based on Machine Learning & Artificial Intelligence Interfaces. The method and system includes, but not limited to, a 

processing unit to activate a haptic device provide inside the vehicle under the reach of an impaired driver on receiving a predefined 

vicinity data about the driving path of the vehicle by a plurality of sensors. The processing unit is connected with a cloud network for 

further evaluating the action needs to be taken on having a set of input data. Further, the processing unit is having a deep learning 

tools and a machine learning and artificial intelligence modules to further analyse the input data in a real-time vehicle system. 

Accompanied Drawing [FIG. 1]  
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(57) Abstract : 

ABSTRACT Our Invention Semi Automated Silkworm Cocoon Cutting Machine is a cocoon cutting machine with 10 cutting blades 

is used to separate cocoon from the pupa without killing it. The inventive device includes a main frame with vibrating hopper and a 

vibrating table and in between there are 10 numbers of bobbin to carry the cocoon and 10 nos. of cutting disc blades mounted on a 

motor at 45° to cut the cocoon. The cocoon is fed to the top hopper and the cocoon gets segregated by the filter to allow ten cocoon at 

a time slide through and located into the bobbin slot. All the 10 bobbin with single cocoon each rotates clockwise at 90° with a help of 

a motor and stops for few seconds till the cocoon is cut. Further the Bobbin rotates 90° and allows the cocoon to drop on the vibrating 

table. The silk worm/pupa falls through the filter on to the tray kept below it. The same process repeats till the cocoon is empty in the 

hopper. A replaceable cup is used to accommodate different size of cocoon in the bobbin. During pre-processing of the cocoons, a 

major task in the grain ages or the seed factories is to cut open the cocoon manually and identify the sex of the cocoon. This entire 

process can be automated with the help of simple engineering solutions. Thereby the field of investigation is one of the cocoon 

preprocessing that is done at the granges/seed factories.  
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(57) Abstract : 

Abstract: High-frequency edges are among the most critical elements of a digital image. Reducing the noise using the conventional 

filter removes it efficiently. But the picture would be distorted. In other words, to keep the quality of the edge, we should avoid 

reducing the noise of the image. A wavelet analysis approach, also known as time-frequency analysis, utilizes an adjustable frequency 

band depending on the properties of the signal. To increase the time-frequency resolution, the frequency band must resemble the 

spectrum. The signal reduction process is much improved using the wavelet analysis approach. It covers the fundamentals of wavelet 

analysis. Our findings reveal that the de-noising approach is present in the orthogonal wavelet transform, which utilizes a soft and 

hard threshold. A de-noising approach has been proposed that utilizes the wavelet transform to resolve picture noise and edge 

protection based on MATLAB.  
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(57) Abstract : 

The levels of stress while driving affect the way we drive and have an impact on the likelihood of having an accident. Different types 

of sensors, such as heart rate or skin conductivity sensors, have been previously used to measure stress-related features. The proposed 

invention evaluates how effectively upcoming stress levels can be predicted considering current stress levels, current driving 

behavior, and the shape of the road. It uses features, such as the positive kinetic energy and severity of curves on the road to estimate 

how stress levels will evolve in the next minute. Cloud computing with blockchain techniques is evaluated and the results for both 

intra and inter-city driving and both intra and inter-driver data are presented. Results show that upcoming stress levels can be 

accurately predicted for a single user (correlation r = 0.99 and classification accuracy 97.5%) but prediction for different users is more 

limited (correlation r = 0.92 and classification accuracy 46.9%). Final data stored and interpretation factors affecting driverÊs health 

with help of cloud computing and block chain. 
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(57) Abstract : 

The present investigation relates to Solar and Rain Pressure Cells to increase the efficiency of available solar panels which only works 

on sunny days. The proposed system consists of Solar panel, Piezoelectric sensors, Acrylic glass, rectifiers, battery system. This 

research has been improved for the purpose of generating more sustainable energy. The research on the use of piezoelectric transducer 

to harvest raindrop kinetic energy is gaining attention of researchers frequently. Following invention is described in detail with the 

help of figure 1 showing the block diagram of the invented system. 
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(57) Abstract : 

Artificial intelligent based drug delivery system for kidney-related ailments is the proposed invention that is implemented using deep 

learning techniques. There is a need for treatment for patients who are suffering from kidney-related elements. Artificial intelligence 

is heading towards therapeutic and precise treatment by improving the drug delivery system. The proposed invention is implemented 

by providing a self-phased drug delivery system. A predictive algorithm is developed and run over the trained data set, which is 

trained using deep learning techniques.  
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(57) Abstract : 

Abstract Security is one of the pivotal factors for people in contemporary world. From riches to lower middle class everyone has 

valuable items which are supposed to be guarded. The new age technology paved a way to create a product which serves a compact 

security• in terms of size and price. It is named as LTBB (Location tracking buzzer box) At a glance it can be described as moving 

security box with various user-friendly features available at shoe string budget.  
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(57) Abstract : 

System and method to assist in robotic process automation (RPA) are provided. The system includes an input module configured to 

receive or retrieve data in a pre-defined form; a data processing module configured to process the input to extract content; a data 

access module configured to access one or more networks; a model building module configured to build a ML model; the ML model 

is configured to determine a possibility to generate assistance for the process automation of functioning of the one or more sources, 

wherein the assistance is generated by a bot model, wherein the BOT model includes a BOT assistance module. The bot assistant 

module includes an analysis submodule configured to analyse parameters of a user device, networks associated to the user device, or a 

combination thereof; a server analysis submodule configured to analyse attributes associated to the user device; a process 

management submodule configured to provide assistance. FIG. 1  

No. of Pages : 24 No. of Claims : 10 



The Patent Office Journal No. 27/2021 Dated  02/07/2021                                    29518 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202141027417 A 

(19) INDIA  

(22) Date of filing of Application :18/06/2021 (43) Publication Date : 02/07/2021 

  

(54) Title of the invention : TISSUE SPECIMEN MEASURING GAUGE 
 

  

(51) International classification  

:A61B0005107000, 

A61B0010020000, 

A61B0090000000, 

G01N0001360000, 

G01B0005020000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MEENAKSHI ACADEMY OF HIGHER EDUCATION 

AND RESEARCH 
      Address of Applicant :NO.12, VEMBULIAMMAN KOIL 

STREET WEST K.K. NAGAR CHENNAI TAMIL NADU 

INDIA 600 078 Tamil Nadu India 

(72)Name of Inventor : 

   1)DR. MANOJ PRABHAKAR  

   2)DR.SIVAPATHASUNDHARAMBALASUNDHARAM  
 

(57) Abstract : 

APPLICANT: MEENAKSHI ACADEMY OF HIGHER EDUCATION AND RESEARCH TITLE: TISSUE SPECIMEN 

MEASURING GAUGE ABSTRACT The present invention discloses a Tissue Specimen Measuring Gaugefor accurate measurement 

of dimensions of a tissue specimen. The Tissue Specimen Measuring Gauge of the present invention comprises of three measuring 

arms with markings in centimeters, a length arm[1]calibrated from 0 to 15 centimeters in measurement, a breadth arm[2]calibrated 

from 0 to 15 centimeters in measurement and a height arm[3]calibrated from 0 to 15 centimeters in measurement, integrated at 900 to 

each other at a single common point[4]calibrated by 0 cmthereby forming mutually perpendicular X, Y and Z axis. The Tissue 

Specimen Measuring Gauge of the present invention is characterized in positioning plurality of movable pointers on the arms[1-3]. 

The length arm[1] is incorporated with two short movable pointers[5a, 5b] adapted to move along the length arm[1] to adjust and 

mark tissue extremities and configured to measure length of the specimen. The breadth arm[2] is incorporated with two short movable 

pointers[6a,6b] adapted to move along the breadth arm[2] to adjust and mark tissue extremities and configured to measure breadth of 

the specimen. The height arm[3] is incorporated with single longer movable pointer[7] adapted to move along the height arm[3] and 

rest on highest point of tissue specimen and configured to measure height of the specimen.  
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(57) Abstract : 

Network tools use it to talk and think with each other in the real world. Kevin Ashton, someone with radio frequency identification 

(RFID), coined the term Internet of Things (IoT) in Forbes magazine objects mean things in a standard way Objects can be anything 

we encounter every day and, as noted, are connected to user applications through the internet. The article is not necessarily an 

electronic device. However, paper, pencils, keys, clothes, etc. equipment can. This may differ in the author's reference to the article. 

This is aimed at being able to identify and use the methods available for actual use for communications such as web, LAN, VAN or 

RFID or sensors. The Internet of Items (IoT) facilitates the connecting of diverse things in various contexts. This level of openness 

and little human interaction can expose the IoT to a variety of threats, including human intermediary assaults. DoS (distributed denial 

of service) attacks Furthermore, any device can connect to the network, resulting in illegal access. Physical equipment and network 

connections can potentially be harmed as a result of these assaults. This eventually jeopardises the IoT's security and privacy, given 

the IoT has restricted resources such as less power, bandwidth, and storage. As a result, efficient security solutions that do not impair 

IoT resources are required. IoT apps are beginning to gather data safely, explore the data, and assist you in making a final choice. In 

this study, the LEACH protocol was utilized for data collecting, HLSF was proposed for data protection, and frequency format 

mining (FP) was used as a data mining approach. Using the same data collecting and data mining methodologies, the overall 

performance of HLSF and CoAP is evaluated in the context of an inventory management system application scenario in IoT. 

Accuracy, recall, and correctness are measured and contrasted. When utilized in IoT situations, the findings demonstrate that HLSF 

delivers comparatively high accuracy, derivation, and decision-making precision when compared to current frameworks.  
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(57) Abstract : 

Abstract INTELLIGENT TEMPORAL EXTRACTION AND ANALYSIS MODEL BASED WEB PERSONALIZED 

RECOMMENDATION The challenge of a typical web-based customized recommendation system from the user's viewpoint: to make 

the customization or suggestion precise and satisfy the user with the personalization or suggestion. Customization is the process of 

collecting and evaluating the saved information about website users. This concept helps to provide every visitor with the appropriate 

information at the appropriate moment. Customization should suggest papers and other websites, advertise goods, provide suitable 

recommendations, e-mail targets, etc. Personalization is being utilized to speed up the delivery to a visitor of information, making the 

website appealing and encouraging the user to return.  
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(57) Abstract : 

The present disclosure relates to a method for detecting unintentional island formation of microgrids. The method facilitates hybrid 

islanding detection based on mean of rate of change of frequency (AROCOFmean) (Passive Technique), circuit breaker status and 

disturbance injection (Active Technique). The method continuously monitors the circuit breaker status and as soon as the circuit 

breaker opens unintentionally, the disturbance is injected through a dedicated disturbance injection module (DDIM). The disturbance 

helps to vary frequency of the voltage signal significantly even for low power mismatch condition. On analyzing the frequency by 

AROCOFmean, the unintentional island formation is detected. 
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(57) Abstract : 

Abstract: Stethoscopes are used regularly by medical personnel to listen to acoustic signals picked from the internal parts of the 

human body during diagnosis and treatment of patients. Although stethoscopes play a very important role in the diagnosis process, the 

chest piece and the connecting cable are known to facilitate transmission of pathogens from patient to patient and from patient to the 

user. Replacing the connecting cable with a wireless system may help reduce the potential risk and further allow broadcasting of the 

signals to multi-users for examination. The digital stethoscope was designed by modifying an analog stethoscope and adding an 

analog front end and miniaturized microcontroller with built-in Wi-Fi for digitization and transmission. A real-time heart sound signal 

acquisition, amplification, filtering, digitization, and wireless transmission are accomplished by the sensor sub-system. A multi-

threaded python script was written to acquire, buffer, real-time pre-process and classify the heart sound data in the host computer. The 

optimized Ensemble algorithm which provides Feature reduction, hyper parameter optimization, along with asymmetrical cost 

assignment can be used to segregate the normal and abnormal Heart beat signal. The receiver unit comprises a headphone jack which 

can be inbuilt with a Wi-Fi modem in order to clearly hear the pulmonary, cardiac or digestive noises being monitored.  
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(57) Abstract : 

In this age of electronic communication, checking the physical mailbox is still part of our daily life. Mailboxes are placed several 

meters away from the house, and sometimes across the opposite side of a street. It is annoying to walk to the mailbox each day and 

realize that the mailbox is empty. The proposed innovation is an Internet of Things (IoT)-connected smart mailbox that automatically 

sends a notification to the smartphone whenever new mail arrives. This notification removes the frustration of an unnecessary trip to 

the mailbox. The proposed mailbox contains a low power device comprising of sensors, a system-on-chip microcontroller with 

Bluetooth Low Energy (BLE), and a rechargeable battery that charges with a solar panel. Whenever the mailbox door is closed, it 

checks the presence of mail and then sends the data to a hub using BLE. The hub is placed inside the house and sends a push 

notification to the smartphone using the home Wi-Fi. A smart speaker, Google Home, is also interfaced with the system, which can 

verbally say the status of the mailbox when asked a customized question.  
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(57) Abstract : 

The present invention relates to a portable device comprises of circular plate 1 associated with multiple straps 2 to wear device over 

back region, A.I. based image capturing unit 3 attached at plate 1 to determine height of user, threshold distance between plate 1 and 

floor and type of floor, sensor module to determine if distance between plate 1 and floor is below threshold distance, multiple primary 

telescopic rods 4 attached beneath circular plate 1 which actuates upto particular distance, grapple 5 and suction cup 6 present on one 

end of primary rod actuates according to wet or dry surface detection via image capturing unit 3, secondary telescopic rod 7 present 

on periphery of plate 1 actuates when user is about to fall, two metal strips connected with battery at periphery of plate 1 associated 

with thermal imaging sensor to determine presence of insect and prevent it from climbing up. 

No. of Pages : 14 No. of Claims : 7 



The Patent Office Journal No. 27/2021 Dated  02/07/2021                                    29525 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202141027497 A 

(19) INDIA  

(22) Date of filing of Application :19/06/2021 (43) Publication Date : 02/07/2021 

  

(54) Title of the invention : POTATO CHIPS SLICING DEVICE 
 

  

(51) International classification  

:A23L0019180000, 

B26D0007060000, 

A23N0007020000, 

B26D0003180000, 

B26D0007010000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Jain (Deemed-to-be University) 
      Address of Applicant :Jain Global Campus, Jakkasandra Post, 

Kanakapura Road, Kanakapura Taluk, Ramnagar District, 

Karnataka Bangalore 562112, India. Karnataka India 

(72)Name of Inventor : 

   1)Venkadeshwaran K 

   2)Subhashini S 
 

(57) Abstract : 

A potato chips slicing device comprising a base 1 configured with a container 2, that stores plurality of potatoes, a Liquid crystal 

display (LCD) panel 3 for providing an access to a user to input commands regarding shape of the potato to be sliced, a freshness 

detection sensor for detecting freshness of the potatoes, a microcontroller for comparing freshness level with pre-fed value and 

generates a command to actuate motorized telescopic gripper 4 to grip the potato, a support 5 hinged with plurality of spikes 6 for 

grabbing and pushing the potato, an electric potato peeler 8 for peeling the potato, plurality of telescopic sticks 9 for accommodating 

the peeled potato, a cutter assembly 10 comprising plurality of blades for slicing the potato according to the shape input by the user, a 

sliding basket 11 for receiving the sliced potato and rinsing with solution present within the tank 12.  
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(57) Abstract : 

The present invention relates to an automated brush manufacturing device includes a barrel unit 1 structured symmetrically to store 

multiple movable motorized reels2 wrapped with bristles 3 of different materials, wherein the reels 2 are employed with wheels that 

aid in movement of a selected reel 2 towards opening of the unit 1, a blade 4 associated in proximity to the opening via a motorized 

hinge, a conveyor belt 5 fixed in communication with opening of the barrel unit 1, an Artificial Intelligence (AI) camera module 6 

installed in proximity to the belt 5, a roller 7 connected positioned at one end of the belt 5, a sliding track 8 fitted over a frame, 

wherein multiple V• shaped wires 9 are fitted over the track 8 and a railing 10 fitted over the frame, wherein a primary clamper unit 

11 is mounted over the railing 10. 
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(57) Abstract : 

The present invention relates to a delivery system comprises of a compartment 1 positioned at entrance of building 2, a primary image 

capturing module attached over compartment 1 to capture image of person delivering parcel, a secondary image capturing module 7 

attached within compartment 1 to analyse data over parcel, a computing unit connected with microcontroller operated by user to 

authenticate person delivering parcel, multiple scanners attached within compartment 1 to scan parcel upon authentication of person 

and to generate an alarm in case of suspicious parcel, multiple containers 3 associated in proximity to compartment 1 which bifurcate 

into multiple chambers 8 with different temperatures to store parcel while delivering on basis of type of parcel, a sorter 9 attached 

within compartment 1 actuated by microcontroller to distribute parcel within chamber 8, multiple tracks 5 attached in grid shape 

within building 2 to deliver parcel to respective userÊs window 4. 
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(57) Abstract : 

An insect catching and releasing device comprising, a telescopic installed with an optical sensor 4 to detect presence of a userÊs 

hand, an image capturing module 5 mounted over rod 1 to detect presence as well as size of an insect over a surface, a shape shifting 

fabric 6 paired with a circular plate 7 attached at distal end 3 of rod 1 and actuated by microcontroller to provide movement to circular 

plate 7, a first and second set of bristles 8, 9 perforated within circular plate 7 and one of bristles 8, 9 set gets actuated by 

microcontroller in accordance with respective size of insect for clasping insect in a secured manner, a storage container 10 attached 

along with rod 1, microcontroller actuates fabric 6 along with motorized bristles 8, 9 to bend plate 7 towards container 10 respectively 

and release clasped insect within container 10. 
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(57) Abstract : 

A smart animal muzzle, comprising a wearable body 1 installed with multiple biological sensors 2 for determining physiological 

parameters of an animal, an (AI) artificial intelligence enabled image capturing module 3 for detecting edible portions of consumable 

food that are supposed to be consumed by animal, wherein the module 3 also determines presence of dirt/dust, insects and pests 

accumulation over food, a hyper spectral image processing unit for analysing the nutrients of food before consumption by animal, a 

microcontroller interconnected in between the sensors 2, module 3 and unit for generating a command in case harmful 

nutrients/ingredients are detected within food, having a probability of altering parameters of animal, a pair of telescopic rods 5 

attached to a plate 6, wherein the rods 5 extend to place the plate 6 over mouth portion of animal to restrict consumption of the 

dirt/dust, insects and pests accumulated food. 
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(57) Abstract : 

The present invention relates to an evidence identification and marking device comprises, a body 3 kept in the proximity to an 

investigation area, mounted with an image capturing unit 2 that takes multiple images and records video of the area, a microcontroller 

embedded within the body 3 and paired with the image capturing unit 2, where the microcontroller based upon the footages, creates a 

blue print of the area once it is cleaned up by identifying each and every object present in the area and saves into a data base, plurality 

Omni directional wheels 5 controller by said microcontroller that positions the body 3 in the area and actuates a projection unit 1 that 

projects saved blue print too recreate the area for investigation, and an ultraviolet light that emits lights over the area in order to 

identify hidden texts to aid in investigation and find clue for an event. 
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(57) Abstract : 

An electrical safety device, comprising two gloves 1, 12 having multiple layers for protecting a user while operating transmission 

lines, wherein the gloves 1 is installed with an inflating unit for ensuring proper fitting and flexibility in wearing the gloves 1, a 

sensing unit 2, 3 for detecting presence of current and/or temperature of the lines, wherein a microcontroller generates a command to 

actuate an primary insulation layer 4 arranged on a telescopic rod 5 to cover fingers, wherein the secondary insulation layer 6 is 

wrapped on a motorized roller 7 arranged on a rack 8 that unwraps to cover palm of the user for protection, multiple telescopic pins 

10 for holding electrical wires while working on the lines wherein a pusher 11 and cutter 9 actuates to crimp the wire, a motorized 

roller 13 wrapped with an insulating material that rolls out for encasing the wires. 
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(57) Abstract : 

The present invention relates a wire stapling device comprising, a housing 1 embedded with plurality of nailing unit (s) 2 that 

comprises of a rectangular base 3 having a pair of pins 4 to fasten different types of objects, an AI camera 5 integrated with a 

microcontroller for real time monitoring of thickness of the objects, wherein the controller on processing the images generates a 

command to actuate a pair of clamps 6 in order to adjust positioning of the pins 4, a motorized piston 7 mounted on the housing 1 for 

driving the pins 4 within a wall, an ultrasonic sensor interfaced with the microcontroller for detecting depth of pipe/metal present 

within the wall, wherein the microcontroller on processing the detected signals generates a command to actuate an alarming unit. 
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(57) Abstract : 

The present invention relates to a regenerative surface measurement device comprises, a telescopic rod 1 having a proximal and distal 

end, proximal end is attached with a handle 2, a wheel 9 is installed at distal end of rod via a motorized ball joint, wheel 9 allows a 

user to glide rod over road surface to be measured, a hydraulic module 4 placed between handle 2 and wheel 9 facilitates in rotation of 

wheel 9 in predefined direction and converting applied force into electrical energy, a display screen 5 fitted adjacent to handle 2 

allows the user to insert the desired angle of rotation, an image capturing unit 6 and paired with a microcontroller to capture multiple 

images of the surrounding to make a 3-dimensional map so as to measure distance covered by wheel 9 in real time, a piezoelectric 

module 7 to generate electricity from applied force.  
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(57) Abstract : 

ABSTRACT DESIGNING AN ELECTRIC CIRCUIT BY USING A NEURAL NETWORK WITH BAYESIAN INFERENCE TO 

SELECT SUB-ROUTES FOR CONNECTING ELEMENTS [034] The present invention discloses a virtual jewellery shopping and 

related user interfaces. The method and system includes, but not limited to, a plurality of I/O devices for receiving data representing 

from a plurality of circuit elements; a means implemented with a Convolutional Neural Network (CNN) module is configured to use a 

Bayesian inference for object detection and recognition of placement of circuit connecting elements through image analysis, and 

processing models for extracting image features should tolerate pattern deformations and pattern position shifts generate a state 

signal, which further represents configuration of the electrical circuit. Further, the Bayesian inference and CNN module is used to 

further identify a plurality of candidate routes for connecting each elements present in the circuit. Accompanied Drawing [FIG. 1]  
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(57) Abstract : 

Deep learning is a branch of machine learning founded on a set of algorithms that model high-level abstractions in data by using 

model architectures, with complex structures and regularly collected of multiple non-linear transformations. Deep learning is part of a 

wider family of machine learning methods based on learning representations of data. An observation (e.g., an image) can be denoted 

in many ways such as a vector of intensity values per pixel, or in a more abstract way as a set of edges, regions of particular shape, 

etc. Deep learning algorithms often use a cascade of many layers of nonlinear processing units for feature extraction and 

transformation. Each consecutive layer uses the output from the previous layer as input. The algorithms may be supervised or 

unsupervised, and applications include pattern analysis (unsupervised) and classification (supervised). This invention being initiated 

to predict natural incidence and responses. Initially, one or more personal data gathering device (computer) receives one or more data 

in the form of alerts with respect to incidence. The computer in this system converts aggregated data into prediction model. A 

Restricted Boltzmann Machine (RBM) is a generative stochastic ANN that can learn a probability distribution over its set of inputs. In 

this invention, RBM is utilized to train the predicted model based on the supervised learning method.  
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(57) Abstract : 

Abstract SALES DECISION MANAGEMENT SYSTEM USING POSSIBILITY THEORY The loss of integrity of the complex 

systems and the so-called island perspective is critical for IT companies. It aims to share data, apps and business processes efficiently 

and seamlessly into an organizational platform. The sales department is a crucial component for any company, and thus, efficiency 

plays a vital role in the organization's overall success. The integrity of data and performance in this unit also helps to improve the 

performance of the company. We are trying to devise a decision-making mechanism for the integration of sales units in this 

innovation. Here we propose the process in two stages. The first stage, which examines the flow of information in the form of an 

information flow for sales activities. In the second phase, the theory of possibility, which is a probabilistic mathematical theory in 

fuzzy Logic, is decided to apply the system's rules based on data from the previous step and owing to uncertainty in the data from 

enterprises. It ensures the knowledge and planning of events that have an influential role in the integrity of the sales department are 

focused on achieving its objectives. Utilize accurate organizational data and be able to objectively use the outcomes of the invention.  

No. of Pages : 23 No. of Claims : 4 



The Patent Office Journal No. 27/2021 Dated  02/07/2021                                    29537 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202141027555 A 

(19) INDIA  

(22) Date of filing of Application :20/06/2021 (43) Publication Date : 02/07/2021 

  

(54) Title of the invention : DESIGN AN ENERGY SAVING MANAGEMENT SYSTEM BASED ON INTERNET OF THINGS 
 

  

(51) International classification  

:H04L0012280000, 

H04L0029080000, 

H02J0003140000, 

G06Q0050060000, 

G01D0004000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. S. SASIKALA DEVI  
      Address of Applicant :PPG College of Arts and Science, 

Coimbatore-641035, Tamil Nadu, India Tamil Nadu India 

   2)R. LAVANYA  

   3)Dr. S. S. SUGANYA 

   4)S. SUGANTHA PRIYA 

   5)Dr. M. PRAVEENA  

   6)R. SARANYA 

   7)Dr. R. MARUTHAVENI  

   8)K. SIVAPRIYA  

   9)Dr. P. SHIVARANJANI  

   10)Dr. S. MYTHILI  
(72)Name of Inventor : 

   1)Dr. S. SASIKALA DEVI  

   2)R. LAVANYA  

   3)Dr. S. S. SUGANYA 

   4)S. SUGANTHA PRIYA 

   5)Dr. M. PRAVEENA  

   6)R. SARANYA 

   7)Dr. R. MARUTHAVENI  

   8)K. SIVAPRIYA  

   9)Dr. P. SHIVARANJANI  

   10)Dr. S. MYTHILI  
 

(57) Abstract : 

ABSTRACT DESIGN AN ENERGY SAVING MANAGEMENT SYSTEM BASED ON INTERNET OF THINGS In the past 

decade, critical challenge for the world is to meet the demand for energy. Power saving can be done only when consumption of 

energy by the load is monitored. Once monitored, adoption of suitable control method can optimize the usage of energy leading to 

energy saving. Conventional techniques for saving of energy along with monitoring of energy for domestic purpose or for industrial 

purpose are not effective such that significant amount of energy is saved. Hence, the proposed method presented in this paper is based 

on Internet of Things (IoT) which monitors the power consumed by load and saves energy in an efficient way. Framework of Internet 

of Things (IoT) can be applied to a number of applications ranging from (a) home automation to industries where connecting (b) 

physical things from anywhere to a network. The proposed work implements the system for energy management based on the 

technology of Internet of Things (IoT) where collection of data is done from (c) automated energy meter operating in a smart way, 

using the network of (d) GPRS which is then displayed on the website. This system is able to collect data from the load and control it 

in the environment of Internet of Things (IoT).  
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(57) Abstract : 

The present disclosure pertains to an IoT-DL System and Methods Thereof to aware the abnormalities in the breast and subsequent 

cardio vascular parameters of the user, more specifically temporal physiological changes in real time manner, more effectively 
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(57) Abstract : 

The present disclosure pertains to an IoT System incorporated with LOF and SGBMO-ANN Machine Learning for CVD Monitoring 

and Methods Thereof to aware the abnormalities in the cardio vascular parameters of the user, more specifically in real time manner, 

using the machine learning framework Local Outlier Faactor, LOF preprocessing and Spider Monkey Optimization  Artificial Neural 

Network, SGBMO-ANN techniques more effectively. 
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(57) Abstract : 

The antimicrobial properties of two-dimensional materials such as graphene-based surfaces are vital for environmental and 

biomedical applications. Here, the improvement of the antibacterial property of reduced graphene oxide by the preparation of CuO-

RGO/ZnO nanocomposite was reported. Hydrothermal method is employed for the synthesis of copper nanoflowers on RGO/ZnO 

nanocomposites which, finds promising applications in biological activities. Reduced graphene oxide (RGO) along with zinc oxide 

(ZnO), and copper nitrate were placed in an autoclave, under optimum experimental conditions, it reduces itself and forms Cu-

RGO/ZnO nanocomposite, without using any chemical reductants. The synthesized nanocomposite was characterized by several 

techniques. The X-ray diffraction (XRD) and X-ray photo electron spectroscopic (XPS) analysis confirmed the successful deposition 

of Cu on the RGO-ZnO sheets. Fourier transform infrared spectroscopy (FT-IR), confirmed the presence of functional groups. 

Scanning e/ectron mrcroscoptc (SEM) observations showed that the prepared composite displayed a uniform morphology. The SAED 

patterns of the Transmission electron microscopic studies (TEM) revealed that the prepared Cu-RGO/ZnO nanocomposite has the size 

of 38 nm. The fabricated Cuo-RGO/ZnO nanocomposite exhibited significantly excellent performance towards gram negative 

bacterial and fungal pathogens. The antibacterial properties were closely associated to reactive oxygen species (ROS), simultaneously 

its antioxidant capacity and cytotoxicity nature was determined. This work affords an insight into the antimicrobial mechanisms of 

copper oxide reduced GO/ZnO composite for water treatment systems and potential applications in biomedicine fields. 
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(57) Abstract : 

Abstract In this fast-growing world where every person strives to be individualistic endure in this ruthless world, our project is 

developed to provide an independent life for visually impaired people and ensures their safety. It contains ultrasonic sensors and IR 

sensors to detect obstacles. Whenever obstacles are detected, the camera is triggered to capture the object. The captured image is sent 

to the processor to identify the type of objects then it is proclaimed to voice command through a speaker or via earphones connected 

with raspberry pi. So that blind can able to identify object present in front of them. It consists of an emergency location tracking 

module, which sends message in cases of any emergency to relatives of the blind with the current location of the blind using GSM 

and GPS module. Therefore the system provides affordable and reliable solution and also helps visually impaired people to be highly 

self-dependent. By this project, blind people difficult life becomes a bit easier and smooth.  
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(57) Abstract : 

The aim of this study was to microencapsulate Tacrolimus using an ionotropic gelation technique, using sodium alginate as a 

hydrophilic carrier and Carbopol 934 as a drug release modifier in various proportions, and to investigate the effects of various 

process parameters on physicochemical properties, such as drug:polmer ratio, calcium chloride concentration, stirring speed, and 

cross-linking time. The current study aims to increase bioavailability while lowering dosing frequency and dose-related side effects. 

There was no evidence of interactions between the drug, polymers, and excipients in FTIR studies. The particle size, percent yield, 

drug entrapment efficacy, in vitro release, and release kinetics of the microbeads were all evaluated. All formulations suit well with 

zero order kinetics, according to in vitro release kinetics studies. Hydrophilic polymers were added in various concentrations to delay 

the drug release, allowing the drug to be released continuously for 24 h. Scanning electron microscopy was used to examine the 

surface morphology and form of the optimised batch microbeads (SEM). 
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(57) Abstract : 

ABSTRACT HIGH STRENGTH CONCRETE WITH ALCCOFINE AS REPLACEMENT OF CEMENT A high performance 

concrete (102), the HPC (102) comprising: cement (104) in a range of 325 kilograms to 515 kilograms having a strength of about 70 

N/mm2 at 28 days; fine aggregates (106) having a silt content less than 4% by weight, wherein the fine aggregates is of zone 1 or 

zone 2; coarse aggregates (108) having a specific gravity of 2.83 and water absorption of 0.2% by weight; and alccofine (110) as an 

admixture, wherein the alccofine is added in fixed a ratio of 10% by weight.  
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(57) Abstract : 

ABSTRACT A SYSTEM AND METHOD FOR PROCESSING RANDOM ACCESS PROCEDURES IN RELAY USING STATE-

ACTION-REWARD-STATE-ACTION (SARSA) [034] The present invention discloses a system and method for processing random 

access procedures in relay using State-Action-Reward-State-Action (SARSA). The method and system includes, but not limited to, a 

processing unit, which operates and selects the actuation of relays particularly to a low power random access relay in the IoT 

environment or in a wireless sensor network. Further, the processing unit is configured to have a State-Action-Reward-State-Action 

(SARSA) modelling to process the selected relay having a slot time distribution to each downstream joint while the relay is in 

demand.  
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(57) Abstract : 

In a first aspect, the invention provides the composition of substrate for the artificial cultivation of Cordyceps mushrooms. It provides 

the method of producing the same in a shorter duration with enhanced medicinal properties and active ingredients. The composition 

of the substrate comprises of proportions of carbon, nitrogen & amino acids. In the present invention Bambusoideae seeds in 

combination with silk protein sericin forms the novel substrate combination. This amino acid composition of sericin being superior in 

terms of Aspartic acid which is crucial for mycelial growth can replace the otherwise expensive source-peptone. The present 

invention depicts the optimum combination of Bambusoideae seeds as the major carbohydrate source of 60% to support mycelial 

growth, Sericin a natural source of amino acids critical for mycelial growth & fructification which includes 16% Aspartic acid and 

30% Serine. This combination depicts enhanced mycelial growth, enhances biomass production and productivity, improves 

extracellular Cordycepinc and other bioactive production and productivity, increases yield, enhances fructification, reduces duration 

of production to 30 days as opposed to 365 days in nature & enhances the active ingredient composition of Cordycepin, Cordycepic 

acid, polysaccharides etc., 
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(57) Abstract : 

A Voltage differencing buffered amplifier (VDBA) based first order all pass filter (APF) is presented. The proposed circuit is realized 

using a single VDBA, four resistors and a grounded capacitor which provides voltage output at low impedance with electronically 

tunable gain. The proposed circuit can be configured to provide inverting or non-inverting outputs. Two quadrature phase oscillators 

(QPO) and a multiphase sinusoidal oscillator (MSO) are realized as application examples of proposed APF. Functionality of proposed 

structures is verified through SPICE simulations using 0.18 urn CMOS process parameters. Monte Carlo and PVT analyses are also 

performed to verify the low sensitivities of proposed APF and its applications. The proposals are verified experimentally also using 

commercially available ICs AD844 for VDBA realization  
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(57) Abstract : 

A cognitive method and system for managing depression levels in individual involves monitoring the individuals activities in a work 

environment (1), social media (2), and gamification-based assignments (3) to analyze the individuals mood and attentiveness (4). In 

addition, the cognitive method and system utilizes wearable and surrounding IoT devices (6) to track the individuals food 

habits/appetite (8) and sleeping patterns (7) and trains an artificial intelligence (Al) model (5) with a history of the individuals 

activities and IoT data (6) to calibrate the mental health or depression levels of the individual. In addition, the cognitive method and 

system generate a digital twin companion (of close relative, friend, parents, or loved ones) animations in a virtual reality environment 

(9) to engage the individual through voice interactions or activities on a timely basis to control the discrepancy in the mental health of 

the individual. 
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(57) Abstract : 

The disclosed invention relates to information management technology and in particular to a method and process for providing 

farmchain management. The disclosed invention improves a communication between farmers, government, buyers, and other 

agricultural stakeholders. The disclosed invention provides a system (100) for managing a distributed farmchain comprising a data 

receiving unit (110) configured to receive sensed data and visual data; a data storage unit (112) configured to store the received 

sensed and crop data in a blockchain network (106); a processing unit (114) configured to: determine numerical values of the 

parameters; compare the numerical values of the parameters with predefined range of safe values; generate a first notification when 

the determined numerical values of the parameters is determined to be unsafe based on the comparison; and a communication unit 

(116) configured to transmit the generated first notification to a user device (108a-108n) associated with secondary users. 
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(57) Abstract : 

The invention relates to a system and method for dynamically and customized search tool designed to assist the school students in 

finalizing their higher education courses and college. The system for dynamically and customized assisting the school students in the 

selection of a course and college of their requirement comprises a graphical user interface (GUI) on an user equipment for interacting 

with the end user and collecting the requirements of the students; a college selection, computing and identification software and logic 

in communication with the said graphical user interface; a processor configured for selecting the college education institution and 

college course teaching data or career data, and college geographical location data to display on the dynamic graphical user interface 

and configured for receiving the student data input from one or more users, the student data comprising text, audio, video or 

multimedia based content indicating the preferences and requirements of the student and a user database comprising memory adapted 

for storing personal profile data for the one or more students that is received by the dynamic GUI interface, the personal profile data 

selected from the user forum entries. The system is further configured to receive user data gathered from a prospective student who 

has completed or about to complete the school education; analyse the gathered data for relationships between one or more variables 

which correlate with actual college student satisfaction and with the college facilities and experience; and identify, with the computer, 

one or more appropriate colleges for the prospective college student to consider by determining an association between the 

prospective college student's gathered data and one or more of the variables which correlate with actual college student satisfaction 

with their college providing facilities and finally deliver a generated list of at least one of the following recommendations to said 

student in the GUI: (i) required courses provided by the total post-secondary institutions; (ii) ranking of the institutions providing the 

desired courses; and (iii) suggesting the geographical location of the one or more post-secondary institutions according to said user 

data and a type and size of the educational institution, and an admission selectivity of the educational institution.  
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(57) Abstract : 

The fuel existing vehicles produce air, noise pollution and it produces many other effects on an environment like global warming, 

green-house effect etc. Due to these impacts, conventional fuel for vehicles is changing to battery. Hence there is increase in number 

of EVÊs recently. Charging station is one of basic need for them. Charging time also to be reduced to a short duration. In EVÊs 

there is a major disadvantage that it could not travel more than few hundred kilometres. For solving this issue, if the battery capacity 

of EV increased, then weight and size also increases thus it is not possible. Hence there is a need for setting up and developing of 

charging stations within the short range of distances. So, in this project we are aiming for modelling and simulation of wireless 

electric vehicle charging using solar and wind energy. The battery bank in charging station will be charged from solar and wind based 

on availability. The wireless charging of Electric vehicle is based on inductive power transfer between two mutually coupled coils, 

one is primary• connected to rechargeable battery bank, charged by solar and wind energy. An inverter is connected on this primary 

coil side. And other secondary coil• is connected to battery of electric vehicle through rectifier and voltage regulator. The advantages 

provided by the wireless charging are in terms of safety, comfort, as the driver can avoid the danger of using power cord and he needs 

to park vehicle without the need of plug-in operation to start charge battery of vehicle. A conventional vehicle fuel filling from petrol, 

diesel stations are common all around. Similarly, EV charging stations has to be constructed to charge the electric vehicles. Long 

distance travel would happen only if battery charging facilities are available in intermediate locations. Nowadays inexhaustible energy 

plays a great role in power system. Integration of PV and wind is useful because energy will be generated continuously irrespective of 

seasonal and time changes. PV and wind energy resources are renewable, inexhaustible and available resource for future energy 

generation. The use of solar and wind energy is pollution free and eco-friendly in nature. Using PV and wind energy generation as 

source for charging electric vehicles reduces the fossil fuel dependency and advantageous to power grid. However, the overcharging 

of battery is prevented by using suitable charge controllers. By taking the dynamic charging needs of EVÊs, the design of charging 

circuit is formulated and validated in MATLAB Simulink 
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(57) Abstract : 

The problem of plastic recycling has recently become one of the significant environmental protection and waste management 

concerns. In many sectors of everyday life and business, polymer materials have been discovered to have applicable. In addition to 

their widespread usage, plastic wastes were also a concern since they remained persistent and harmful waste after their removal from 

use. The invention will lead to the first step towards reducing pollution via the replacement of synthetic polymer for mobile 

accessories into biodegradable waste (seafood waste). Here, vast quantities of trash from marine food in this civilization are 

accessible. One of the most environmentally friendly issues is the handling of fish waste. The waste product may be utilized for 

recycled materials such as PLA. As one of the most innovative materials created for various uses, PLA has attracted considerable 

attention. The polymer is a biodegradable thermoplastic, making it very appealing for biological applications. Statistically unaltered is 

the tensile elasticity module. Even if the average mechanical characteristics are identical before and after recycling. There were a vast 

number of mobile cases, and individuals continually replace the mobile suit. This is why society has to be overwhelmed by masses of 

pollution. With the technique of 3D printing, we can produce mobile cabinet cases with the substitution of fish-scale polylactic acid 

(PLA) filament. 
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(57) Abstract : 

Ceramic Insulators are used as electrical insulators ever since the introduction of power system. These insulators provide mechanical 

strength to the live lines and electrically isolate them. Because of its rigid structure, heavy weight, more over pollution flash-over, 

which is one of the main disadvantages, they are being replaced by polymeric insulators, these days. These polymeric insulators are 

light in weight and are comparatively less prone to pollution flashover because of its hydrophilic nature and are gaining more 

popularity these days. In the manufacturing process of these insulators, the check on polymeric materials used becomes very 

important as, the life of polymeric materials depends on the composition of materials used in producing the insulators. In this project, 

polymeric material samples with different compositions of SiR are evaluated for their electrical and mechanical properties. The 

electric field simulation of polymeric material sample is carried out using ANSYS software. An attempt has been made to bring out 

best composition of Silicone Rubber material which can have better performance of insulator.  
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(57) Abstract : 

Human lifetime is drastically affected by heart disease as it affects normal heart activity. Heart signal is represented by 

Electrocardiograph (ECG) which contains intervals, waves and segments. This invention focuses on detection of cardiac arrhythmia 

by differentiating normal ECG signal and abnormal ECG signal which involves three steps where the first step involves removal of 

noise from these biological signals by designing of specific filters namely band reject filter with the cut off frequencies in the range of 

57-63 Hz for removal of interferences due to power line and usage of band pass filter with cut off frequencies in the range of 0.05 -30 

Hz for removal of signals due to patient motion or patientÊs chest movement. Second step involves computation of step variables 

and feature extraction using wavelet transform algorithm decomposing signals using wavelets. Third step involves artificial neural 

network (ANN) algorithm which utilizes extracted features along with parameters as input gains knowledge by training the classifier 

which is able to analyze ECG signals for presence of arrhythmia implemented using MATLAB R2014b. 
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(57) Abstract : 

This model is concerned with introducing a spring-linkage suspension system for emergency stretchers that reduces the stress impact 

on the patient. Initially, the impact on the wheels of the gurney is carried to the suspension linkages. The linkages will reduce the 

magnitude of the forces and moments at the top of the gurney by the action of springs so that the patient on the stretcher backboard 

enjoys a comfortable journey. Any unevenness on the road exerts a shock on the wheels. When this shock travels through a 

suspension linkage, the linkage will undergo small displacement and moment. The linkage is capable of rotating in the socket 

provided at the top of the gurney frame. The displacement and moment due to any shock will tend the linkage to tense/ enjoys 

compress the horizontal springs located at the top of the gurney. As the shock spreads to the other side through the rigid members, the 

other spring creates a compensating compression/tension. This alternate compression and tension lead to the damping of the impact. 

The resultant moment and displacement on the stretcher backboard are made negligible and so the patient comfortable travel.  
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(57) Abstract : 

Inverter are best known for their efficient performance in medium voltages and high power applications. In this chapter, inverter of 

thirty one level is designed, with a combination of three H-bridge and DC sources taken in binary configuration. It results in a stepped 

alternating voltage as output with desired minimum total harmonic distortion. The efficiency and operation of this inverter was 

verified using MATLAB/Simulink simulation results and with experimental implementation. 
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(57) Abstract : 

The embedded type of devices in IOT generally depends upon the resource constraints which include memory capabilities, low power 

consumption and reliable in cost. The constrained devices such as edge server are handled at the end nodes. The end nodes such as 

sensors and actuators are connected using the gateway devices which connect the IOT cloud-based platform. A wireless device which 

has the limited set of processing and storage based capability which runs based on the wireless medium or batteries is the resource 

constrained device. Resource constrained devices provides the efficient way of limited processing with the maximal data output along 

with the minimal power as input. These are generally cost effective as it consumes less energy and power consumption in devices. 

The edge server is a type of resource-constrained devices which is the entry point of the network and application. In this paper, the 

research is based upon the proposal model of resource constrained devices by reducing the parameters using the DNN. The DNN 

model parameters reduce the memory, execution latency by attaining the higher accuracy. To preserve the higher accuracy in the 

device computation, the Knowledge Distillation Method is proposed. The knowledge distillation method determines the output 

predictions of larger DNN into the smaller DNN trained sets. This methodology reduces the trained model by compressing the model 

accordingly. These smaller DNN predicts the output and behaviors similar to the larger DNN. Smaller DNN predicts approximately 

equal to the larger DNN. Knowledge Distillation Method is used in several applications in machine learning such as natural language 

processing, AI, Detection of objects and neural networks graph correspondingly. Keywords: Edge server, Knowledge Distillation 

Method, Deep Neural Network, IOT, Resource-constrained devices.  
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(57) Abstract : 

System and method to identify and extract pertinent details of Indian medicinal herbs are provided. The system includes a processing 

subsystem. The processing subsystem includes an image acquisition module configured to acquire at least one sample image of the 

corresponding one or more herbs, a pre-processing module configured to apply an image segmentation technique on the at least one 

sample image, a feature extraction module configured to extract one or more sample features; building a machine learning algorithm 

that combines two techniques viz., Histogram of Oriented Gradients (HoG) and Oriented FAST and Rotated BRIEF (ORB) and the 

Bag of Visual words technique along with the originally claimed technique (Scale Invariant Feature Transform (SIFT)). The current 

invention further describes the adaption of the current method in the form of a mobile or an internet-of-things (IOT) solution to 

predict the medical plant species (Refer 1)  
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(57) Abstract : 

The rapid changes in lifestyle and exponential growth of the population made exponential growth in the vehicles particularly those 

used for personal transport. This development other than its positive perspectives accompanies a worry of saving life on the street 

because of mishaps. As indicated by the overview most of the existence lost in street accidents is because of the carelessness of 

wearing a helmet on a bike. The requirement of the traffic rules with respect to this infringement ends up being a test because of the 

thick populace and low pace of recognition which is essentially brought about by the absence of a mechanized framework to 

distinguish the infringement and make the fundamental move. The developing populace and the developing number of vehicles cause 

the manual frameworks set up to fall flat in checking the issue. Consequently, the mechanical headways in the field of AI are needed 

to adapt up to the difficulties like street wellbeing and traffic rule infringement. The proposed work detects two-wheeler riders 

without a helmet and vehicle number using deep learning. The proposed work first captures the real picture of road traffic later it 

distinguishes between the two-wheelers with the other vehicles. The method later checks whether the rider and pillion rider of the 

vehicle wears the helmet or not. In the event that any of the riders and pillion rider discovered not wearing the helmet, their vehicle 

number plate is processed using optical character recognition (OCR). Once the vehicle registration number is extracted, a challan will 

be produced against the individual vehicle and finally, the challan will be sent by means of e-mail and SMS to the registered owner of 

the vehicle. 
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(57) Abstract : 

ABSTRACT Linear data transfer architecture for integration of systems in middleware technology, is the title of the invention, is 

specified based on system client number specification. The invention belongs to the technical fields of computer science, distributed 

computing, and communication under science and technology. The invention relates to the technical problem of the data transfer for 

integration of systems in middleware technology. The solution to the technical problem through the invention is explained in the 

detailed description and illustrated with the accompanying drawings. Summary or feature of the invention This architecture is a 

conceptual model that defines the structure, behavior and functionality of linear data transfer for integration of system(s) in 

middleware technology. The principal use(s) of this invention are, 1. Science and Technology. 2. Distributed computing and Space 

research solutions. 3. Various Industry sectors. 4. Communication, Transfer, integration, interface and exchange processes. 5. 

Environmental solution. 6. Digital electronics and Digital business systems. 7. Implementation using the hardware, software and 

middleware. 8. Suitable for multiple systems environment. 9. Use in large and bulk data 10. Integration or interface or transfer or 

communication The reference numerals of drawings are 101, 102, 103, 201, 202, 203, 204, 205, 206, 207, 301, 302, 303 and 401, 

where source system(s) (101), internal source system(s) (102), external source system(s) (103), middleware system(s) (201), internal 

middleware system(s) (202), internal middleware systemÊs source client number (203), internal middleware systemÊs target client 

number (204), external middleware system(s) (205), external middleware systemÊs source client number (206), external middleware 

systemÊs target client number (207), and target system(s) (301), internal target system(s) (302), external target system(s) (303), data 

transfer (401).  
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(57) Abstract : 

This antimissile or missile for non-violence or invisible missile - Kalki-89 is the missile which starts WAR (War Against Rascals or 

Rascals Supporters) despite of WAR (War Against Rastras or Countries) and destroyed the enemies and all defense missile of all 

charges and cutting and transportation mystery of the lightning observed in the year of 1982 of 31st May at Nanda Research 

Laboratory. It is also functioning under the principle of  when carrier wave is not present and when carrier wave and cosmological 

medium are present. Where  Vidr(0-finite) is the induced voltage developed by SVDM at the radial distance from 0 to finite from the 

source of SVDM. K is the proportionality constant depending upon the medium, surrounding temperature, presence of invisible 

electro magnetic waves emitted by different sources created from earth or space or GS Satellite System , emission of different 

cosmological charges from cosmological bodies during their different stages of formation etc. Vappds is the applied voltage at the 

source for SVDM either AC or DC supply. fcfs is the created frequency at the source by a SVDM or LED light source or by 

Oscillation circuit. Rfinite is the limiting or finite radial distance from the source of SVDM. Again it is experimented that when 

carrier wave or tower or Geo Stationary Sattelite is installed at regular interval then the same induced voltage Vidr(0-finite) is 

converted to  Vidr(0-infinite) (i.e. the induced voltage is remaining the same at infinite distance) as it jumps one carrier wave to 

another carrier wave. It will balance the world economy, indirectly protect from Tsunami & Earthquake, any corruption, decreases the 

loss of biological diversity, protect universal human fundamental right, eradicating injustice as well as carbon emission from the 

world. Eventually, no doubt, it will bring prosperous and corruption fee universal democracy to the world. 
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(57) Abstract : 

The present invention relates to equipment and methods for sterilizing medical personal protection equipment, non-critical patient 

care items, other domestic and personal materials. The invention provides a method for optimisation of disinfection/ sterilisation as 

per the material of the article to be disinfected/sterilized. The disinfection/sterilisation method of the present invention provides 

efficient decontamination, reduced cycle time, and improved reuse ratio of the articles being disinfected/sterilized. The invention also 

provides for a piece of equipment with which the methods provided can be implemented. The equipment comprises multiple systems, 

including ultraviolet radiation and warm moist/dry heat treatment. These can be used as standalone systems or be used as hybrid 

systems. The invention provides an efficient, cheaper, scalable time-saving method and equipment for disinfection/ sterilisation.  
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(57) Abstract : 

ABSTRACT UV SANITIZER DEVICE The present invention provides an Ultraviolet-C (UV-C) based multi-purpose sanitizer 

device comprising a body (A) provided with UV-C sources (12) on the top portion. The body has a sanitizing chamber (13) for 

accommodating at least an object (6) to be sanitized by operating the UV-sources from top. The sanitizing chamber is equipped with a 

load estimator (3) having a display means. The load estimator is operatively connected to a microcontroller (10) which is integrated to 

the body (A) of the sanitizer device, whereby the exact duration of UV-C exposure/dose needed for an object (6) to be sanitized can 

be deciphered, depending upon the weight of the object (6). FIG. 1  
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(57) Abstract : 

No. of Pages : 0 No. of Claims : 0 



The Patent Office Journal No. 27/2021 Dated  02/07/2021                                    29564 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202031051699 A 

(19) INDIA  

(22) Date of filing of Application :27/11/2020 (43) Publication Date : 02/07/2021 

  

(54) Title of the invention : A CYNOSURE AIR IONIZATION DEVICE FOR AIR SANITIZATION AND A METHOD TO 

OPERATE THE SAME 
 

  

(51) International classification  

:A61L0009220000, 

H01T0023000000, 

F24F0003160000, 

B03C0003380000, 

B03C0003410000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SANTANU GHOSH 
      Address of Applicant :3, MAYFAIR ROAD, FLAT 1A, 

KOLKATA, 700019, WEST BENGAL, INDIA West Bengal 

India 

(72)Name of Inventor : 

   1)SANTANU GHOSH 
 

(57) Abstract : 

A cynosure air ionization device (100) is disclosed. An enclosed assembly (105) includes a first end (110) mounted on a fan inlet for 

enabling inflow of air from an indoor environment, an air flow conduit (115) having a cylindrical shape and includes an electrode to 

generate a plurality of bipolar charged ions, upon inflow of the air, using a bipolar ionization technique based on utilization of a 

positive and a negative half cycle of alternating current of power supplied by an electronic discharge circuit board. The power 

supplied is regulated by a frequency and voltage regulation unit coupled to the electrode (120), wherein the frequency and voltage 

regulation unit regulates frequency and voltage of the power supplied to a corresponding predefined range constantly, wherein the 

electrode produces ionized air. The enclosed assembly also includes a second end (130) which is adapted to receive the bipolar 

ionized air produced for discharging at the indoor environment for the air sanitization. FIG.1  
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(57) Abstract : 

A solar powered lighting system having a relay based circuit Abstract This invention relates to a solar powered lighting system and in 

particular, this invention relates to the solar powered lighting system having a relay based circuit. More particularly, this present 

invention relates to the solar powered lighting system having a relay based circuit which will perform properly at low voltage cases 

including rainy seasons, cloudy weather, fog environment etc. Furthermore, this invention also relates to the solar powered lighting 

system which is safe, reliable and convenient for use, and can improve the existing daytime lighting and save a large quantity of 

energy sources, thus having better practical and popularization significance.  
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(57) Abstract : 

Present invention relates to microemulsions and microemulsion hydrogel composition, comprising a therapeutically effective amount 

of Azelaic acid and Tea tree essential oil for use in the treatment of acne vulgaris. AzA and TTO microemulsions are developed for 

the topical delivery of acne vulgaris. Microemulsions (ME) was prepared employing construction of pseudo-ternary phase diagrams. 

All the ME were characterised for droplet size, size distribution and zeta potential. The ME hydrogel was found to be optimum with 

respect to rheological and textural attributes. The skin permeation and retention of AzA was significantly higher vis- -vis marketed 

formulation. The antibacterial efficacy of ME and ME hydrogel was also superior in comparison to plain drug. Thus, the developed 

ME system could be promising drug delivery systems for the topical therapy of Acne vulgaris. 
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(57) Abstract : 

This invention relates to screening fraction oi Hibiscus sabdariffa inhibiting the conversion of Ang I to Ang II by blocking the action 

of angiotensin converting enzyme. Hibiscus sabdariffa leaves fraction was tested for their ability to inhibit angiotensin-converting 

enzyme (ACE), an important component of the Renin-Angiotensin System which is a critical regulator of arterial blood pressure. The 

ACE inhibitory activity of each fraction was measured by employing a colorimetric assay based on the hydrolysis of histidyl-

hippuryl-leucine (HHL) by ACE. The results of ACE inhibitory revealed that the n- butanol, ethyl acetate and chloroform fraction 

exhibited the antihypertensive activity with a percent inhibition of 28.67%, 47.17% and 68.97%). The chloroform fraction was shows 

maximum inhibition for ACE in comparison to other fractions. Thus chloroform fraction was further characterized by LCMS and 

NMR and after the analysis of LCMS and NMR we found the Hibiscitrin compound. The fraction was further use for antioxidant 

assay i.e Superoxide (O2) radical scavenging activity (SOD) and nitric oxide assay (NO). The result of the Hibiscus sabdariffa 

chloroform fraction shows IC50 value was 320.6897 in NO and 310.8527 bark in SOD. Ascorbic acid was use as a positive control in 

SOD and NO which shows IC50 was 243.3071 and 302.22 respectively. 
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(57) Abstract : 

The present invention relates to a breather system. In the present invention, a breather system (100) for an automobile engine is 

disclosed. The breather system (100) comprises a plurality of stoppers (104) rigidly fixed at bottom surface of a breathing chamber 

(110) and positioned centrally inside the breathing chamber (110), each of the plurality of stoppers (104) includes three plates (401, 

402, 403) coupled together at one end at an intersection point (400), wherein two of the three plates being positioned at a predefined 

angle and a third plate (403) being positioned such that the third plate (403) bisects the predefined angle; and a plurality of hinged 

baffles (103) positioned adjacent to the stoppers (104), each of the plurality of hinged baffles (104) having a pair of plates (301, 302), 

each of which is hinged at the intersection point of the three plates (400) of the stoppers (104). 
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(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Indian Institute of Technology Delhi 
      Address of Applicant :Hauz Khas, New Delhi-110016, India. 

Delhi India 

(72)Name of Inventor : 

   1)BUTOLA, B S 

   2)ISLAM, Shahid Ul  

   3)SRIVASTAVA, Mayuri  
 

(57) Abstract : 

The present invention relates to a chitosan composite having antibacterial and anti-oxidant property, useful for functionalising 

textiles. In particular, the present invention relates to a chitosan composite formulation comprising onion shell and chitosan complex. 

The present invention further relates to preparation of said composite formulation using precipitation method. 
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(54) Title of the invention : CALCULATING A RETURN PERIOD WIND SPEED 
 

  

(51) International classification  

:B64G0001360000, 

H04N0021274300, 

G09B0005140000, 

G10L0021100000, 

G05B0019042000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Vestas Wind Systems A/S 
      Address of Applicant :Hedeager 42, 8200 Aarhus N, Denmark 

Denmark 

(72)Name of Inventor : 

   1)Sayantan Chattopadhyay 
 

(57) Abstract : 

A method of calculating a return period wind speed for a proposed wind turbine site is provided. Wind speed measurements and 

modelled wind speeds associated with the proposed site are provided. The measured and modelled wind speeds are transformed into 

the frequency domain, and combined to generate a hybrid spectrum. The hybrid spectrum is transformed into the time domain to 

generate a set of hybrid wind speed measurements, which are used to calculate the return period wind speed. 
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(54) Title of the invention : EVAPORATED FUEL COLLECTING DEVICE FOR A STRADDLE-TYPE VEHICLE 
 

  

(51) International classification  

:F02M0025080000, 

B62K0011040000, 

B62J0015000000, 

B62K0005010000, 
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)KUMAR, Vinod  
 

(57) Abstract : 

A straddle-type vehicle (100) is provided. The straddle-type vehicle (100) comprises a body frame (200) having a main frame (202), a 

left seat rail (204a), and a right seat rail (204b). The main frame (202), the left seat rail (204a) and the right seat rail (204b) defines a 

connecting junction (J). The straddle-type vehicle (100) also comprises a swing arm (121), at least one suspension device (118), a 

battery box (514) and an evaporated fuel collecting device (212) mounted to the battery box (514). At least portion of the connecting 

junction (J) over laps with the evaporated fuel collecting device (212) in top view of the straddle-type vehicle (100). Further, the 

evaporated fuel collecting device (212) extends substantially parallel to the at least one suspension device (118) in side view of the 

straddle type vehicle (100). 
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(54) Title of the invention : A SYSTEM FOR ISOLATING LOAD FROM CRANKSHAFT OF A VEHICLE 
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B60H0001320000, 

F02B0039040000, 
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   1)MARUTI SUZUKI INDIA LIMITED  
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   5)DEEPTI MAHRA  

   6)NITIN KUMAR  
 

(57) Abstract : 

The present disclosure relates to a system 100 for isolating load from crankshaft of a vehicle. The system 100 includes a spacer 101 

having its first end rotatably engaged with the crankshaft of the vehicle, an isolator assembly 102 mounted on extended oil pump 

assembly 201 to accommodate auxiliary and ancillary loads, a magnetic clutch assembly 103 to engage the isolator assembly 102 with 

the crankshaft of the vehicle after achieving stable RPM, and an electronic control unit to engage or disengage the magnetic clutch 

assembly 103 from the isolator assembly 102, wherein during initial priming the electronic control unit disengage the magnetic clutch 

assembly 103 from the isolator assembly 102 to reduce the load from the crankshaft and again engage the magnetic clutch assembly 

103 with the isolator assembly 102 when stable RPM is achieved. Due to less load on the crankshaft, CNG is able to generate the 

torque required to acquire stable RPM even during cold start in all operating condition. Further, start fuel quantity for initial priming 

is reduced considerably which not only saves the fuel, but also reduces high CO2 and hydrocarbon emission. 
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(54) Title of the invention : METHOD AND DEVICE FOR DATA STORAGE IN AN EXTERNAL DEVICE 
 

  

(51) International classification  

:G06F0013380000, 
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   3)GHILDIYAL, Gaurav Kumar  

   4)KEDIA, Mayank  
 

(57) Abstract : 

The present invention discloses a method and device for securely storing data on inner partition space of an external device 122, 

communicatively coupled with the host device. The method includes creating plurality of partitions and inner partition space on the 

external device 122 by the host device 100. The plurality of partitions is based on a size of at least one file to be stored on the external 

device 122. The method includes transforming data in the at least one file from a readable form into an unreadable form. The method 

includes splitting the transformed data into a plurality of data-groups, each of the plurality of data-groups having a pre-defined size. 

The method further includes storing the plurality of data-groups at the inner partition space between the plurality of partitions on the 

external device 122 in a pre-defined sequence. 
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(54) Title of the invention : SECURE STORAGE DEVICE AND METHOD OF SECURE TRANSFERRING OF DATA 
 

  

(51) International classification  
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   2)VERMA, Vinay  

   3)GARAI, M ainak 
 

(57) Abstract : 

The present disclosure describes secure storage device and method of secure transferring of data. In accordance with the 

embodiments, the secure storage device includes a communication interface to communicatively couple with a host device in a 

network environment comprising of plurality of networks. The secure storage device includes a first memory and a second memory. 

The first memory is to store control information corresponding to a set of networks from the plurality of networks. The second 

memory is to store data. The secure storage device includes an interface controller operatively coupled to the communication 

interface, the first memory, and the second memory. The interface controller is to selectively transfer the data between the second 

memory and the host device in the network environment based on the control information. The secure storage device includes a 

secure controller operatively coupled to the second memory. The secure controller is to encrypt and store the data in the second 

memory based on the control information.  
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   1)Verma Rituraj  
 

(57) Abstract : 

An arrangement (100) to regulate water flow in a washing machine is provided. The arrangement (100) comprises of a first valve 

(102), a second valve (104) and a sensor (106) . The first valve (102) and the second valve (104) are configured to control the flow of 

water in the washing machine from a source. Upon detecting a pre-defined pressure limit of the water flow and the level of water in 

the washing machine, the sensor (106) is configured to close and open the first valve (102) and the second valve (104) to regulate 

flow of water into the washing machine. 
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(57) Abstract : 

An arrangement (200) for reducing undesirable abnormal high vibrations in a washing machine (10 0) is provided. The arrangement 

(200) comprises a cabinet (102) , an outer drum (104) , an inner drum (106) and at least a suspension assembly (108) . The outer drum 

(104) is provided inside the cabinet (102) of the washing machine (100). The inner drum (106) is provided within the outer drum 

(104) of the washing machine (100) . Each suspension assembly (10 8) is operably coupled to a portion of the cabinet (102) and a 

portion of the outer drum (104) such that the outer drum (104) is suspended from the cabinet (102) respectively. Further, each 

suspension assembly (108) is provided with a spring (206) which is moveably mounted on a suspension rod (208) to hold the outer 

drum (104).  
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